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Rajasthan .are being met by.this par-
tieular Plant. and .when .RAP-II = also
Koes into. the grid, we. are sure, -.the
needs of Rajasthan will be catered to.
The only problem that may be faced
after that, I fear, is the grid; unless
the fluctuations can be looked after as
they are in Maharashtra by the grid,
we will have a lot of trippings, and
this is the reason that the Atomic Plant
‘has te stop  generation; it is not that
the. Plant is not functioning properly.

SHRI ‘KRISHNA CHANDRA HAL.
DER: What was the total ' - industrial
loss and loss in  agricultural pro-
duction in the: closed period?

SHRI C. P. N. SINGH: For, that, I
wiil require notice, because it is very
difficult to calculate how much is the
agricultural loss and how much is the
indusiria} loss. 1 will try.

18.04 hrs.
STATUTORY .RESOLUTION -RE:
DISAPPROVAL OF NATIONAL

SECL/RITY ORDINANCE AND NA-
TIONAL - SECURITY ' BILL—contd.

MR. DEPUTY-SPEAKER: Now, we
resume the discussion on the Statutory
Resolution and the Bill.

Now, there is a proposal. 1 had a
discussion with .the Government, with
the Minister of State in--the-Depart-
ment of Parliamentary  Affairs. 1
told him. that.there were only - four
Members from the Oppesition side to
speak, and he said . that I -could give
chanceg to all of them. He is very
liberal. And he is prepared to with-
draw the names of all ruling Party
Members, numbering about I5. After
this is over, the Minister will reply
and then.the mever will reply. Then
we will see how fap we will go and
when we reach that stage, we wild. de-
cide. .. (Interruptions) Shri Banat-
walla.

You must be fair to me. ~The Oppo-
sition wanted.that everybody.sheuld he
given a chance and that.hag-been ac-

cepted, I am giving you. a:chance.
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. PROF. MADHU: DANDAVATE: - Zhat

was not the proposal.: I.myself: went

to the Minister of Parliamentary Afl-

" airs' and ‘suggested that even if ~ no-

body from the ‘ruling Party speaks,
even then, because there are a large
number of amendments.and .again-the
Home Minister has. fo speak.and Mr.

‘Vajpayee has to.reply;,the.entire ..de-

bate will go on.till 10. or 11 0 cleck.
Therefore,. our proposal is:- fix up;the
time. After.that,. the Home, Minister
may reply and Mr. Vajpayee may bet-
ter reply tomorrow and he is .prepare
to forgo the lunch and there will be no
call gttention. tomorrow,

SHRI P. VENKATASUBBAIAH:. I
was interrupted by the hon Membper.
Notwithstanding that, in'the .momning
itself I made it clear to.the Deputy
Speaker that we are prepared to. .ex-
tend the time for the. general .discus-
sion provided the Opposition co-opera-
tes in getting.-the .Bill. completed....
(Interruptions) . Business : Advisory
Committee allotted .7 hours for:all-the
three stages. but now in the  -.gemeral
discussion itself, .we.  have- taken'- 7
hours. . So, I.would appeal to:the hon.

-Members. of the .Qpposition.that--they

co-operate with: the government - to
get through this Bill.

MR. DEPUTY-SPEAKER: Now ..we
have not fixed the .time. . All. these
four hon Members will. speak. : .The
hon.: Minister -will reply and Mr.

Vajpayee will reply. We will = see
how far we will go.
o Mr. Banatwalla... (Interruptions)

Now 'you are getting more time, Mr.
Banatwalla, He also belong to. ﬂ&ﬂp-
position . and :when a ‘Member:of -the
Opposition is speaking, 'please  sit
down.

*SHRI G. M.. BANATWALLA, (Pon-
pani): Sir, I.rise to- onposemnal
Security Bill. .

» MR, DERUTY-8PEAKER:. mw Hllcil
time .will you take? 5
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SHRI G. M. BANATWALLA: We will
see when we reach.

MR. DEPUTY.SPEAKER: 1 agree.
Let us see, That is the humour I
like very much.

SHRI G. M. BANATWALLA: Sir, I
rise to oppose the National Security
Bill. I do not do so with any spirit of
confrontation but with the objective of
persuading the government to realiise
that it is mistaken in its notion that
preventive detention is a panacea for
all our ills. It is far from that. Let
us be true to ourselveg and Jet uys con-
fess that the Nationa] Security Bill
is nothing short of a devaluation of de-
mocracy. It is a crime against free-
dom. I may be permitted to say
that the National Security Bill is noth-
ing but hypothecation of the entire
people of India to the whims and fan-
cies of an executive,

MR. DEPUTY-SPEAKER: Sir, this
National Security Bill is a cover to by-
pass the judicial process. If the argu-
ment is that judicial process is such
that it is difficult to deal with the
anti-social elements, then, my humble
submission to the House and to the
Government is that this argument is
in ordey to mend the system and not
to end the system.

Therefore, Sir, as I said, I have not
risen in any spirit of confrontation.
But, I have got up in order to persuade
the Government to realise the fal-
lacy and to realise that it is in an
ivory tower if it things that the Pre-
ventive Detention is a panacea, as I
said, for all ills. @We can understand
it there would have been conditions of
internal insurrection of exfernal aggre-
ssion,” But, none of these two condi-
tions. obtains. - That is also not the
Rlea taken in the statement of objects
and reasons. Sir, the Government
says that it wants to deal with the law
and order situation with firmness and
determination. I, on my part, am one
with the Government in this particu-
lar objective, I must also concede
that no right-thinking individual can
justifiably deny that there is much to
worry -about' the situation as it exists
to-day, It must be confessed by all
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of us that there is violence in the air.
What is needed is fairness; what is nee-
ded is determination to deal with it.

But, Sir, we have also to take the
whole picture, we have to consider the
picture in its totality, While violence
exists in the air, there js much to
worry gbout the Jaw and order situa-
tion into the details of which I do not
want to go at this late stage, we
have, as I said, to take the totality of
the picture into consideration. We
have to see the type and nature of the
machinery, the executive machinery,
the administrative machinery that
we have and to whom we are giving
this unbridled power of preventive de-
tention.

Sir, to-day it is an admitted fact
that political interference holds the
administration in a'firm grip. There is
political interference and that
cannot be denied. If that is the situa-
tion, then, this administration and the
executive cannot be given the right of
unbridled powers. The Police Com-
mission issued a questionnaire io
which as many as 724 replies were
receive mostly from the police officers,
administrators and judicial officers.

Sir, you will be surprised to know
that the respondents even from the
police officials admitted that the police
handling of communal riots had been
ineffective and the principal reason
given was political interierence. 1
will also like to draw the attention of
the House and the Government to
what we hear from Mr. Justice Krishna
Iyer’s Treatise jn ‘Crimonology, Law
and Social Change’. I quote:

“Indeed, unlimited power for
questionable preventive detention 1is
the direct route to various vices in-
cluding bribery.”

SHRI KRISHNA CHANDRA HAL-

DER: They are not interested to hear
these. '

SHR] G. M. BANATWALLA: He

further says:—

‘This power is also used to sup-
press the Opposition, Silence Pro-
test movements and bypass judicial
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Sir, this is the observation of no less
a person than Shri V.R. Krishna lyer.
I need harduy take the time of the
House by describing the type of the
administrative and executive frame-
worKk that we have,

Sir, we talk about the police and the
police commissioner is being given
wide powers under the Bill Today
tne guestion is who is going to police
the policemen? When that is the
situation, unbrideled powers are being
given. Even the hon. Home Minister
numself, while moving his motion for
the consideration of the National Se-
curity Biil, said that there has been
infilteration of communal elements
into the police and adminstrative mac-
hinery. He admitted that such ee-
ments have got respegtabuity during
the past 2-3 years and we know that
tnat 1s the s.tuation. We know what
a biased atiitude has been taken by
toe administration under many circu
mstances. During the discussion on
communal riots here in this House, ]
had given umpleen examples of how
police oflicers themselves taking biased
attitude were circulating false re-
ports rendering the entire  Muslim
community a suspect in the eyes of
the entire nation. Now, it is  this
biased administrative machinery which
is sought to be given these draconian
powers.

Sir, even now in Moradabad the
police has unleased a region of terror.
Large scale arrests of even the in-
nocents are going on. Even those
who are working there to provide suc-
cour to the victims of the riots have
been arrested, Lawyers of these who
were prosecuted have also been detain-
ed. Such is the gross misuse of the
national security provisions which is
staring in our eyes. When so, grim is
the reality of the situation 1  plead
with the government once again 1o
rethink about the arbitrary powers
that are sought to be assumed.

Sir, we are told that these powers
are needed in order to deal with the
law and order situation. This s
just an excuse-an excuse of insuffi-
ciency of laws in order to conceal the
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dismal failure, There are sufficient
provisions ot law to deal with the situ-
ation. What is wanted is sincerity,
impartiality and will to enforce these
provisions of law as they exist today.
When I said preventive detention is
not a panacea of all ills, let me point
vul that the preventive detention has
been there all aiong since Indepen-
dence except for two to three years.

Bul, despite the fact that Preventive
Detention measure, 1n some form or
other, was there, on the stalute-book,
yet, the law and order situation has con
tinued to deteriorate. Despite the fact
that there were provisions of pre-
ventive Delention, the fact remans,

riots became more 1ntense and more
desiructive,

Between 1954 and 1960 when Pre-
ventive Detention measure was there,
the numper of people killed according
to the officiai figure was 316, in 1967
alone, 1n that one year, as many as
3Ul people were killed. With all the
Preventive Detention laws which you
had in the statute book this is the
situation. On the contrary, as I said,
the minorities who did not have the
required political interfereuce, who did
not have the required political pre-
ssure, upon the administration, have
suffered multi-pronged attacks from
communal orgy and riot and later the

police action against them under such
pruvislons, ...

MR. DEPUTY-SPEAKER:
come to your last point,...

“SHRI SOMNATH CHATTERJEE:

Make it a long one, it does not mat-
ter...

MR. DEPUTY-SPEAKER: You should
remember that the hon. Member

himself has been telling me that we
should conclude it in time,

Please

SHRI G. M. BANATWALLA: What
is wanted today is a sincerity of pur-
pose and will. For example I would
like to usk this: What action is
being taken against these police offi.
cers who circulated the false theory.,

MR. DEPUTY-SPEAKER: You have
said that in connection with Morada-

bad incidents. Why do you repear
it? Come to the last point, '
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DR. SUBRAMANIAM SWAMY: How
he can come fo the last point before
the last-but-one point?

SHRI G. M. BANATWALLA: What
action was taken against the police offi-
cers . in Lucknow who circulated the
false report to the PTI saying that
25,000 bombs were recovered from a
factory in a mosque? It was later
denied by the Home Minister of U.P.
himself. There was an unstarred
‘question which came up before the
House and the hon. Ministey said that
‘the matter is being investigated. There
are gseveral suggestions to g:al with
communal riot. I am taking ihe com-
munal riot as one instance. I refer to
a suggestion made by the All India
Congress . Committee Panel on Minori-
ties in 1973. I quote:

“In case a riot continues for more
than 12 hours the immediate local
‘officers should be taken to task. If
It is not controlled within 24 hours
the Home Secretary, the Chief Sec-
retary and the Inspector General of
Police should be held responsible.
And, if the violence goes beyond 48
hours, the responsibility must be
placed squarely on the State Govern-
ment.”

Sir, these were the suggestions of the
party which is in power today. They
wanted fhese things to deal with law
_and order situation, with firmness and
determination. Now, I present to
them what is their own decision. I
ask them: Where is the firmness and
where is the determination in the
matter of implementation of this very
decision of yours?

Sir, I would conclude in deference t¢/
your restlessness. I have moved a
motion that the Bill may be eirculated
for eliciting public opinion thereon. i
commend my motion for the accep-
lunce of the honourable Hoyse.
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SHRI SOMNATH CHATERJEE: We
will support you.

. SHRI G. M. BANATWALLA: Thauk

you, Si¥, the party in power has pot

a mandate—the mandate to come to
power, the mandate to jmplement its
various policies. But I must say thet
this mandate was given by the peopie
on one very important basis.

DR. SUBRAMANIAM SWAMY:

Negative vote..

SHRI G. M. BANATWALLA: The
people were forsaken by the Janata
party. The people voted for you on
the solid unde:{'standing that the Con-
gress (i) will not resort to the imposi-
tion of emergency...

DR. SUBRAMANIAM SWAMY: For
a thounsand years.

MR. DEPUTY-SPEAKER: You also
got elected because of that?

SHRI G. M. BANATWALLA: On
that understanding they elected you,
the understanding that Congress (I)
will not resort to emergency methods
and thsottle democracy. Therefore
this mandate was given to Congress
(1). Therefore, I say, this Bill re-
presents a gross misuse, a sheer abuse
of the mandate that has been given to
the party in power. It is, to say, the
least, betrayal of the people; betrayal
of the masses; and therefore, far that
particulay purpose, I hawve moved my
motion saying ‘Let the Bill go before
the. peaople’.

I assure you that the entire nation
will rise like one man to reject this

particular Bil. Sir, let not the Home
- Minister now .rige to tell - me that

while: the National Security Ordi-

-hance was in. existence there were
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two or three by-elections here and
there and those bye-election repre-
sent a referendym of the people in
tavour of bringing forward this Bill.
Let there be some sense of propot-
tion, Let not some by-elections here
and there be equated with the re-
ferendum. I ask this House to adopt
my Motion to refer the Bill to elicit
public opinion, Let ys all go to the
people. Let the will of the people
prevail,

SHRI M. SATYANARYAN RAO
(Krimnagar): Sir, how much time
you have allotted further? When
are you going to take voting of this
Bill?

MR. DEPUTY-SPEAKER: There
are only 3 speakeys more,

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
Sir, there must be some precise un-
derstanding as to when the voting
will take place, when the debate
i going to end. This has to bhe
devided first,

MR. DEPUTY-SPEAKER: Now,
there are only 3 more speakers. Then
the hon, Minister will reply. How
much time he is going to take I do
not know. Then he hasalso to reply.

to the queries. I think we will be able
to complete everything by 9 O’clock.

DR, SUBRAMANIAM SWAMY:
What about the amendments?

MR. DEPUTY-SPEAKER; There
are only 4 amendments which have
been moved.

. SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): This
should be passed at dead of night be-
cause dark things are better done
in the dark.

*SHRI C. CHINNASWAMY (Gobi-
chettipalyan): Mr, Deputy-Speaker,

Sir, on behalf of my party the All

Security Bill
India Anna Dravida Munnetra Kaza-
agam. I wish to say a few words in

support of the National _Security
Bill, .1980.

In Tamil Nadu, Kerala, Andhra
Pradesh and Karnataka the hindus

and the muslims have been living for
ages in amity and understanding:
But in the northern States. the hindu-
muslim riots have become the arder
of the day. For the past four months,
in Moradabad the hindu-muslim con-
flagration is continuing, in spite of the
Central Reserve Police, the Army
and the Armed Constabulary of t(he
U.P. State. In Assam. which jro-
duces 40 per cent of the tea produced
in the country and 20 per cent of the
o1l produced in the country, the stu-
dents agitation has not subsided, The
Assam’s economy is in doldrumg be-
cause the commodities like the o,
tea, plywood etc. are not being al-
lowed to be taken outside the State.
This has also affected the mnational
economy to a great extent. The ather
day I came across a news item that
in 1979-80 the tax evasion was i0
the tune of about Rs. 300 crores, as
quoted by the reliable official sourc-
es. You can imagine the pernicious
effect that this will have on the
country’s fiscal policy. Because of
the activities of hoarders, smugglers,
black-marketeers, the essentia] com-
modities have become scarce, Their
prices are soaring sky-high. In some
places sugar per kg. costs Rs. 15 to
20. This law should end the nelar-
ious activities of these anti-social and
anti-national elements in our country.

During the Parliament elections, the
people of Tamil Nadu exercised. their
franchise in favour of D.M.K. .and
Congress (I) candidates. In . other
words, at the mnational level they
wanted Shrimati Indira Gandhi to
be at the helm of affairs. After six
months, the very same people have
reposed their faith in the leader-
ship of Puratchi Thalaivar Thiru 3L

“* The original speech was delivered in Tamil,
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G. Ramachandran so far as the State

administration is concerned. Thig goes
to prove the political vivacity of
the people of Tamil Nadu. Becaus¢
of the defeat in the State Assembiy
elections, the Opposition Parties ure
instigating the farmers, the village
officers etc. ggainst the Government
of Tamil Nadu which is committed Lo
the welfare of the people. This shows
the vengefulness of the opposition
parties, This went even to the ex-
tent of a knife-attack on the person
of our Chief Minister. This should be
condemned. The Opposition Parties
seem to keen to deteriorate the law
and order situation ia Tamil Nadu.

The other day, Shri Thazhal
Karunanidhi, my hon. friend beiong-
ing to the D.M.K. stated here tihat
those farmers who refused to Dpuay
the increased electricity rateg .aave
been imprisoned. This is far irom
the truth. Thiru M.G.R. invited the
represeatatives of the farmers for a
discussion, as a result of which ihe
farmers can pay the arrears in a-
stalments along with the cuyrrent
month’s dues. This hag been agreed
by the representatives of farmers.
No emergency provisions have
been used for detaining anyone of

them, It will never be used against
them in future also Shri Karu-
nanidhi in his speech also referred

to the complicity of AIADMK Minis-
ters in the selection of candidates
for admission in the Coimbatore Ag-
ricultural University and Vice-Chan-
cellor has not been allowed to func-
tion independently, I would strong-
ly refute this unfounded allegation,
because no Minister of AIADMK
Government is involvedq in this. In
AIADMK Government, merit is the
primary consideration in respect of
admissions for any college.

In democracy the Opposition and
the Ruling Party are the two sides
of coin. 1If the opposition partles
either indulge in or encourages agi-
tations the people are the victims.

It is said that in the communal con-

flicts from the day of our indepen- -
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dence we have lost several hundreds
:rores of worth property, besides
valuable human lives in hundreds.
ﬁW.lth the prevalence of law and or-
“der within the country. we will be
able to thwart any external threat
to the nation’s security., Whichever
party may be in power in the States,
whether it ig the Congress Party or
the Opposition Party, if that Party
endeavours endlessly to maintain law
and order within the State, the Cen-
tre shoulg extend to the State its
whole-hearted support.

My hon. friend Shri C. T. Dhan-
dapani expressed his apprehension
that in Tamil Nadu this law would be
used against the Opposition Parties.
I would like to know whether his
leader Kalaignar Karunanidhj sup-
ports this Bill or nbt. I would like
to assure him that this law would
be used by the Tamil Nadu Govera-
ment to arrest the hoarders, black-
marketers, smugglers, tax-dodgers
and other anti-social elements whose
activities undermine the economic
efforts of the State Government and
never agaiast the political opponents.
With these words, I extend my sup-
port to this Bill,

SHRI CHITTA BASU (Barasat):
Sir, I oppose the Bill because the
Bill provides for draconian power
and the Bill provides for preven-
tive detention. As as matter of prin-
ciple, I am opposed to preventive
detention, as such. In this connection
let us remember that the right of
the Government to legislate for the
preventive detention is derived from
Article 22(4) of the Constitution.
Now. it is for the House and the en-
tire people to understand that ‘he
time has come then we should think
as to whether Article 22(4) in the
Constitution should be removed from
the Constitution of our country. Be-
cause of the existence of Article 22
(4), the Legislature and the Parlia-
ment derive the right foy legislat-
ing for preventive detention,

Sir, preventive detention i3, on
principle, mot against democracy. So
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far as this Bill is concerned, as I have
mentioned earlier, and it has to be
once again reminded that the Bill pro-
vides for an indefinite period of
detention because there is a provi-
sion in the Bill that there can be
fresh order of detention even after
serving the period of detention as
earlier considered by the Advisory
Board, A person who has already
undergone the detention, can be again
detained andq without showing any
further evidence or any grounds {or
that purpose. No grounds are neces-
sary for preventive detention. So, a
person can be detained for an in-
definite period of time, There is a
provision in the Bill that grounds
may not be shown or disclosed. if
the Executive—and that is the point
—ig of the opinion that the grounds
may not be shown in public interest.
From this, yoy c#h understand what
kind of 3 pernicious Bil] this is.

Under this clause, vou can detain
a person for all times to come. Sup-
pose he is detaineg for 3 months, He
comes out, and you issue a fresh or-
der. He is again detained, And
you are not to show any reason for
that. What are the faults of “he
person for which he is being detain-
ed—you can very well withhold
this information, i.e. that also in
public interest. Whether is is in pub-
lic interest oy not, the court has
nothing to do in the matter of deter-
mining it. The detainee has noth-
ing to do, and you are also not con-
cerned with it. It is the Executive
which will determine as to whether
the grounds can be disclosed in the
public interest,

So, what more draconian law can
there be than this? Against whom
is this draconian measure aimed at?
Let us be very «clear, I am glad
many Members opposite have made
the intention clear. The intention
has been made clear, viz. that it will
be applied against the Opposition.
against the popular, democratic for-
~e3 in order to siléegce the volce of

Security Bill
the dissidents and popular and de-
mocratic movements.

The Chief Minister of UUP. ig a
responsible person, and he is also in
authority. The cane-growers there
are agitating, demanding that they
should be given Rs, 30|- per quintal.
Is it an anti-social movement? Is it
an anti-social activity? Does not a
grower in our country got the right
to demand a remunerative price for
the produce? It has been said that
this Bill, and this power will be
applied against those Wwho are in-
volved in anti-social activity. This
will be applied only against those
who disturb communal harmony. This
power will be applied against those
who are involved ip social uarest
and industrial unrest.

The ambit j5 very wide. The power
can be applied against the trade
union worker on the ground that
they indulge in jndustria) unrest:
that is in the Statement of Objects
and Reasons. Industria]l unrest will
be therpy there is no question of
ignoring jt; industrial unrest ijs there
and it will be there because of your
anti-labour and anti-working class
policy. If you pursue anti-working
class poljcy, if you allow employers
to exploit the workers, it js the inhe.
rent right of the workers to rise in
protest. It js a constitutional right
and it cannot be taken agway, What
do you propose to do by thig Bill?
You want to take away that right
and silence their movement; you
want to gee that the workerg agita-
tiong are not build up.

MR. DEPUTY-SPEAKER: Nobody
in the world can silence the work-
ing class... (Interruptions)

SHRI CHITTA BASU: I repeat
what you say; the working clagg is
rising; they cannot be smothered;
their movement cannot be silenced
by any government, whatever might
be 1ty strength, its power whatever
might be itg power enshrined or. in.
corporated in thig Bill...(Interrup-
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tions) I refer to what happens in the
ruling - party. Mr. Stephen should
know. In the AIOC(I) meeting held
recently some representatives raised
the point that emergency should be
promulgated. It was stated that there
wag necessity for a presidential sys-
tem of government. Mr. Stephen was
there the Prime Minister was there;
the Members of the Cabinet were
there. They did not protest against
that. They felt that this is the inten-
tion which js being propagated open-
ly in the platform of the AICC.

SHRI SOMNATH CHATTERJEE:
AICC ().

SHRI CHITTA BASU: Yes, AICC
(I). there is nothing but (I), why
worry. They say that this is on the
basis of the mandate I would be
happy if there js an AICC(Z). This
Bill is the harbinger of the days to
come.

MR. DEPUTY-SPEAKER:
trying to gilence you.

SHR1 CHITTA BASU: I think you
will not; T hope you will not treat
me as a detenu in the prison-house.
Therefore, the jntention is clear. If
the intentions have been made clear
by you, we should also make our in-
tion clear. Your intention is based on
sycophancy, on the display of your
loyalty to an individual. Our inten-
tion is based on ideology, on our
courage and conviction and determi-
nation to fight any kind of oppres-
sion that may come from you.

My second point jig this, It has
been assured that it will not be mis-

used.

Sir, T am glad that WMr, Stephen
in his eloquence hag owned the res-
ponsibility for Emergency. I hope he
would publicly own... (Interrup-
tions) -

SHRI SOMNATH CHATTERJEE:
He wil] lose his job for this.

MR. DEPUTY-SPEAKER: No per-
sona] remarks please, (Interruptions)

SHRI CHITTA BASU: I hope he
would ‘own 'responsibility’ for the

I am
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misuse of MISA during the Emer-
gecy. :
(Interruptions)

SHRI CHITTA BASU: Sir, Shri
Sushil Kumar, 5 high police officer
of Delhj has issued 67 detention
orders during the period June 25 to
26, 1975, This was gone merely on
the basis of a list of names, (Inter-
ruptions)

AN. HON. MEMBER: Thijs ig old
story,

SHR] CHITTA BASU: They were
persong required to be detained unler
MISA

(Interruptions)

MR. DEPUTY-SPEAKER He is the
mover of the motion, lJet him com-
plete.

(Interruptions)

SHRI CHITTA BASU:. He was the
Deputy Inspector Genera] of Police.
There was no authority for him, ex-
cept this list of people at the time
of the detention order. (Interrup.
tions)

MR. DEPUTY-SPEAKER: Mr.
Vajpayee has dealt with this,

SHR7 CHITTA BASU: MISA was
misused. It ig a fact that assurances
were given from that gide.

SHR SOMNATH CHATTERJEE:
They are saying it every day.

(Interruptions)

SHRI CHITTA BASU: sir, it is
going to be misused, and it will be
misused. And it will be abuseq to
subserve the political ends of the
ruling party. Therefore, Sir, it is a
dictatorial measure, it jg undemo-
cratic, jt iy reprehensible and it is
to be rejecteq log, stock and barrel.

MR DEPUTY-SPEAKER: Now
Shr Chandra Pal Singh will speak.
He is the last gpeaker. Only for sgix
or seven minutes he will speak,

(Interruptions)

MR. DEPUTY.SPEAKER: He has

‘got the balance time, Then the Min-
‘ister will reply.
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s Siw fag St agr 43 gu &
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g g fF sa A=At TR E W
T9T A9 S 4 Far A agy qwasA
f& sa aaT Ao a7 fasemd 4%, ok
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gure w7 fomr & A fex
fag @ ¥ oww@ AT W
g garr a¢ fam & @ A
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7 frra faare &€ @13 fare
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¥ T fer ¥ o S X AR IEE
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AFT sl a® M T E oW
fm ug faw g fek fgr ¥ a@
farii, afes @ Ffeq Fr fegeT
F oAvt & fga § ag faor gw &
FTLAE E '

% wreia W zEEd S w1 AR
g = 3 Ffag § A s A §,
¥fer ot (WE) ¥ dwd
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Y 4OTH T TE®Y § | W AG
RETAT FT TG qET HA F WK
% F1I97 TG THd, CHT gFHA
WY & I A WG FH AL FW
Fgwar 1 HR fedy ofw IR, ]
gfrar w1 wraxr g fe e &, fema &
T @0 & TN & qFATE | T
wFd ¥g W AT Ag F  FHaAT,
dagE Wt w9 FE FC POV |
WL I ¥ AW gET & S
T OAT FTAET AT | [AG B TSI
X ZET § wifF 98 AL g @
T TR gEEE fe g
T g § 99 AR JFa g HR
g fa T AT AT F ATAHAE A e

@t qieger oW (frARR) ¢
T TR & qg TR 7 FHAR

R TR FEE | ... (wEw)

MR DEPUTY-SPEAKER: Mr.
Choubey, when you have the right
to gspeak with as much vehemence
ag possible, he has also got a right
to speak like that. (Interruptions).
‘He has tolerated your attacks. When
he attacks you, you will have to tole-

rate.
(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: The only question is whe-
ther India js being ruleq by tigers
0r human beings. Our Home Minis-
ter is telling that India js ruled by

tigers.

FFostdw fag : 37 wra it =1
T T W A R, A A IEEIr
* ¥ H wFT

ARG THIEIIR A i Y
T TR ¥ 4 wrY | ag w9
El W AW | qET T FT ¥
T A-gTq e g Wi § | g

and National 422
Security Bill
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# ghomt #1 foly v Y &z
T W famr om0 owm ogAR
T a8 Gwwa g & g @™
9T TI W@ F && @ ?
oz gl ¥ ey g f&  feely
FF YN ¥F Wk wE fE
T T TN W, FET T am
W, FA AW ? mg | W
T 7 WX W OATET T F ARY
g W s &, 3 Wl
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[t d fie]
XA, A @ g ge
T A AV A, IR ST TGN
& STt , 1 SWAAY 9 oAy ?

# T A £ g o
9 qAT §; dg wOS graiadi &
& ¥ B, SART NeFNA I aTer
& W fegmm ¥ 95 qwdz o
W fawr & q § § (wwawm)

19.12 hrs.
[MR. SPEAKER in the Chair]

WETH WEYEQ : A FY TT 1A
FT SqHRT F1 gEm 7 (mawme)

WEI& AEIIT : ATC 0ATSS |
(za=umm)

M as feg : "0 St oast 718
#, Ag @1 UF HT AT T 92 F AqTE
G AT G 1 (SwAETR) W79 §3,
@R & dwy ¢ (swwwm)

g% WEAT 8T AT I8 Faa
& fF 37 92 ¥ are g T ST
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q a8 § W ARTEEy
wfeg &, AR 9 gAT § | W @
gra a wf g2 | T FAA-
ari-Fare feadwuw §ar & | wAE
g3 IEH S FO FeAT ARA &,
9% ¥ 994 & | 47 ag v fwar
g fF o #Y god m faw F
gy | AWA geEgi A Fgr g fE

§ | dg ®SA 552 FEHET &
RAT 542 FIEATHT 7

Weqsy WEAW : 544 |

wisw fag @ 544 T &1 =
gee # sar e, fomd #w 9w
gHe g 8 @ § ... (swwmiA)

SHRI C. M. STEPHEN: This is un-
precendented. There are certain cone
ventions that we follow in the House.
When the Leader of the House speaks,
we give a silent hearing; when the
Leader of the Opposition speaks, we
give a sijlent hearing. When the
Home Minister replies to a debate, it
has been the convention that we give
a silent hearing. This ig being vio-
lated. Mr, Vajpayee will be speaking,
Are we to behave in the same man-
ner?

woqey WA : § 99§ qOA
F@r g & m oww  fawgw
&HF TN & 1 AYRT AT W@ g |
STYN AT T e fRaT & 1wy
QU gigwc g | afew g g
T AT g, 9w Ay feelt WY &
afysk #1 «t TFmET W E L TR
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w oA faa s A o
g # feadE Ad W A
(samate) w0 fAe @t W@ 8§ |

., Let him reply. You have had Yyour

say. This is not the way. You are

interrupting al] the time. This ig not
the decorum, I do not allow it; I do

not like it

ot W& fag : of®T AN,
JY grar fear & 1 SR o FmEm
fear 2 S TH ErS9 W 3I9 0.3
qde #, IR Wy gfFe a®
F2X § qg AT A WA &0 A
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AT I FeA & 6 FAGT I A=A
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fray 37 — @ AT § 1 qRdEw
FT A4 & 0.051 & @I
frer e Y donfEr & 78 1 2
Afeq waw AWfEr #wR ATl
f&y &1 & & T T R
f& o gud arq *E, AfHT HAC F
JEFT FIEWEAVA T FE, a1 7 WA
79 ¥ FIEFEAT | T HT 3G F FaT
g f& fogmm & w9 weafom
¥ g 3@ faw ¥ Ame §
(camgm) .

U% WIAHIY qEEm ;. AT &1 FIg

F T8 ¥ TET FEA AT

weam wgrey {5 ad A

Please sit down. You are crossing
your limits, all the time interrupting.
It ig very bad.

stds fag : UF aFgd ¥9S
qifarifam Wk g w98 NI H

Security Bill
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dqe FT @M ATAT D (@ATE &

Ja7 & Fl & fEemw & , A
@ F@ a3 faww @,
TE ® oq@w A & fawrw
AR Y 2@ aEl & faers
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&, q qAMATI ¥ AFATE F FadIw
¥ dwgaform & gfar #1 ogoga
qW T T Ay A F wgar g
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ﬂ'é?f war f& Y s w1%
%h'F—W-: wrEeT I @, &Y
o fegeam & aa @ #¢
gy §, St fergem & oFar A
e WEY & S TS FT HIEAT
aRY &, A1 FFafT 7 AT § S
R qumfasH damr =gy
DR. SUBRAMANIAM SWAMY:
Sir, I rise on a point of order. The
hon, Home Minister is repeatedly

saying that we are supporters of
black-marketeers. ..

SOME HON. MEMBERS: No, no.

DR. SUBRAMANIAM: I woulg like
to know from the Minister whether
M. A. K. Roy falls in the category
of black-marketeers,, choron and so
on because he wags qairrested under the
ordinance. A clarification from him

under Rule 355 j5 needed.

WY @w fag @ @rr S aras
FOHITL HTIAT &, AT THHT I |
g B TRHF ara&a TAT 2, IAF!
g 8 am 5 A7 AT FFATE-
feat wen & 7

T7o AAgeUR T . F a1 gal-
g, AN ATH ATAR wEHr @
FfeT & & ot vo Fo Ty AV AT
X @ g faTwr samy  faewe
frar, @ar § <Y sFAEfzg &7

A7 ww fmg 7 a1 fawm g
wzar g f& faad fa7idt qq & 43
BT £, § WA AT AT AT E
TA &Y aqEHTH{EAT AZT FFAT, M
FOA  FEAT T4 Fgar WL AR AG
Fgar, & Ag( Fgar, et F2Y Fgar,
F% T8l Fgal, fad ox g wgan g f®
T A FFTET A w00, (nAUM)

gAY wgaw dmT o1 sifaT
¥ AN~-IEN GART T A
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ot e fagrt areda) : seper
aeey a3 OT% =% qrhfew uve
1980 & ¥ 6 WAl & faw
TR T F FEIE § ) %D
HEAT 98A g9 7 39 F1 qm fear
1A 9] gwfat ¥ fess s
for 71 FvER FEE AW A 4
e g ! aed # faars oF s
TEAY AT GAT | FTHRIGHET S
A AT AT AFAT § IW & WS w14
ey Y o1 awar & 1 e dhe
FIE FI WA FLT AT § 1 IR
off & wuma Ww ¥ dfvgz
qAT FT FAT g, I W T qFAv
g 1% 2z gawA § wawg § 5 o
TF ¥ TS 9 qger § o Asre
TN #AT Ffam AW H TS
ST T AT AT WA TS0 & fgrera
FN AT AFAT § AR T & IPAGEH
Frafasy A SAHS F1 F9T@T ST
IFar &, a1 fAT a8 Fg9 F1 47 799
g f5 3 & uF wETaTOr feafy dar &
# 2 1T AYEAT FAT AT FAT AT
¢ f¥ uw faqw afcfeafa w1 qrmar 5@
7 fau g =R fAamr
gar wifed= ST # FY F4T IO
Y | FX FIE ANGE WET $ fedr
AR FIWRT § HAT AT ARl
2, @ 9§ & faw fraqA & 1 &w
fege §R9 Fie  dEEw FT 4D
2, fafime SRfioe wre & gwige

i® § dfram ® off gtew fed
mEigr @A ow a7 d e A
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[t wew famdr maddi]
§ FFA & TS @, frega F7
I B S FAT FToAfEwC @Y
fear s 1 W FTE F W ATRS
&, AT FT FTAA TE TG AAC FAIL
Tg wAY WY Fga & fF Swma Ao
T AT FWAT F, AT HT AT FHE
TEY gAT ) gW Sa # A/ qgr 97
T F W £ g A% qUTS FI a1
FL W | MU TS AW, T FIA
T TS ERT HIX AT FT SE AT av
Y | grfr 4T gEit  § gen
A St ¥ FRq @ & s=E
A ey gergewr femr ar, faindy
g Tl a4 A A 3
g AT St feet ama T A g
AT, WAL SET AR mARw #v
freaaeT &1 wemd 9 F@ gU
FgT 97 f& g7 & greEET 97 gwra
WOET AEl 8 | #Er S 1971 H
e H AEF G 190 fHwwst A ol
A H9H AWM H UF S A Fer 9r
fF ameT Tm #r wErs F e AW
e gfew ardy av gt Far 9

®3 WA WIET: FAT. ..
(amam) . . .

oY sze Qg awea) @ TF g
a7 |

SHRI' JAMILUR RAHMAN (Ki-
shanganj): [ was in the House. You

said that. _
0 wew (g o) : § Fg @

g f 89 ¥ wgran. . (=) .

#F mor ww frEr s g AR
g TEH T TR 1 Hag wE
e g & 1971 ¥ ®R 2w [
TR e F1 GHAT 6 F a0
@ F AI@SE FE ST HHH
faar 1 g & MEr T w8 fadw g
far, 7§ 2 fou swew T
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ff #IX S Har §F g figware
fed w8 | Fawr gw & froeem A
frt 1@ afes widg aef # ¥
fagid wu™ wet § waweg swe fer,
§ Aqr WY A9CEET FTA F a=W W
fed @ 1 5w & A gy g

weae wged, Hedr s andy
¥ smvaras fear o f dar ot
feiifuai & faems &0 & @ amar
ST | (WAE™) ST ogh, W &
fagre & #ft 9% @Y TR 4,
o+t TRy fFr fagw & 9w wifaw
FLIRT | FAT G &1 q%1 § 7 (Saum)

HEALT AZRA, § TV AHS T@AT
SEaT § | HE) & #wRWa 29 gwil
795 TEAATHAT FT ANTEE fHAT TUT .|
32 F GWT & §eFq T 17 79
TWT & TSy 9% (%7 10 | 397 T g9
ae faadt 97 73 swfaw W
HET H €l a9, AT T, 3
G 9T BIEA & WY HAT F feg7 727 |
# quat wRar § fF &% & fa3m
HTHAHO FT &€ 97 ¢ T TG99 HJ
sradt e It ¥ o 97 gy
9 971 7 (®mIWA) ST A7 Fed
T & 98 gl AT g AT T FT
TA W R | AT FIETE FT GHAT
TE! FLTHA & | g7 WFIWIT &, i
& WY & WvETET 9T WOHT TE 7
e

TZ WAl WEWRT q oY vo &0 wH
F1 T & art ¥ oF wex 7@ wav |
@ A g 5 I few wme o
{rwmme e T ? s qifegrie
FT W AZ AT A ¥ X 9WF o
§ a3 @ET ¥ g W ST §
f& oz &1 dww e 7 @
aﬁﬁwa’m‘fﬁﬁﬂ%mmaﬁ
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aifow & @ & (sawgw)  semw
wgra, & ¥ dar § 97 wrout A o
IO & I8 fareqare feat war | 3AF
freae & & & oqr fad
T § ? s\ FY AT afafafuat smafa-
- wF § gafay 3R Aw@T #T
* (eamaw) a7 3% & 9 e faur @
AfFT garar 9g & % 9% =Y ? 9FEr
o A o1 BT W wrg { ) fael
Y wE F @9 Gar faerETe
FW FT AT F AT §F ¢ T A X
fad srrag faw s &

@ qread gun 5 ot e =
¥ faarg & a1 W & AW F I
WX SN T a1 Far 9 &1 A
¥ ggq &1 @ @9aT 9qgar g )
W T #1791 F @ F ofvaq gwmer
oI A FT qWIAT L T A
FAA FT ITAET TG F0, = TEHA
F fafqa qa faar ) SR FarfF 3
WAy 27 el FTT FT IFA AGL
FON F T IT A FTa FET 3@
FTX FAT AT ITN fHar @ oA
afse2z 391 & q440 F qFF AT |
ufagFr faar s @ & wfogz
i wfoEe 99T TR & SR 9%
B e M afe=w e & oy whede
qwe  qro 9o mHo &F TN FI

SHRy C. M. STEPHEN: You have
not read the provisions, The Magis-
trate acts on his own and reports to
the State Government. You have not
read the law.

&Y yew fagrdt awaat ; sere
wgey, afoee UFT oFAT @, TW A
FIE §HT ASY T T | FfeeeT ST AR
# ¥ WX qfmw G A qrAddr
g 7@ Awd & fF qawEe
Y @ FER I B A/ | T

-' :'Statﬁtm'y Res. AGRAHAYANA 24, 1902 (SAKA)

and National 43%
Seeurity Bill

w1ar 8 6 afegq s 7 a1 3T W
qF e STy q7 470 Y0 THO F AW HY
ST ST FABAT FT TIHI qL wfaOr
JIAA FT ATEF FC W2 | (mamw)

SHRI C. M. STEPTEN: Are the

RSS people not involved in Kerala?
RSSs and Marxisty are fighting in
Kerala,

ot sEw fagrt awIdY . weaw
TR, Wam R IR fE
g wiferqur fay &7 awdT #19 §,
e A @R F1 afeqor @ &
HUAY AT FgA &7 AT AT ATfR |
ary g faindr =i 9 ag WON W
@ o ver g f o fEar weer
@ T fFat & 98 ¥ 5 O
T T T 30 T fHeaee famrar wnfew,
femT wewmT & 7 Fav el & a8 FEa
f g8 wor v &1 Sfe yew
frreraT &Y g AT 7 AT .. (WA )

& ot v Y el ey T AT A
g TgT, T8 W ALY A9 iU | g9 95w
¥ a9 FUT F AT AN HICITH
sfy ganfear o @ | 3T T F wTowt
F1 g7 FT gaTQ AwEE A gfew
gs &, TATL WA uAGT gu £, AL 0
g fawam ® @3« wu g fF awre-
fandY acat & e ag F1em FA
e &, ue-faied a@t F fEars
78t &, afew oo =@ Im F feer aw®
F1 fardy aaTe o< & fod dareadi €

weaet Aged, fFam T &1 afas
TR /T T &, HAATY, FAZL HiarAq
FT IZ § Tfo0 w9 A ASEA
FAA FT A€W g | AT FA &
S 3w F s ST wrnfos qama dar
& WE A gL TE g1 FraT @AY
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weuy Agaq, Ei A o ﬂm
T %7 qNdT Fear AT, g s
@ ag ¢ =
SHRI C. M. STEPTEN: We do o}
want the amendment. That is our
position. We have no commitment to

notify your amendment. A now
Parliament has come.

MR. SPEAKER: Lot Mr. Vajpayeé
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[#Y wew fEgrd amaidi)
T 3 ? I g™ N AT §
5 wi| ¥ o% qEEw ¥ WY ag 7EI wEr
fiF raTEerd 91€ HT AY dEeT a7 faar
7T A T e g fF Sifefede
T fFar, W ogw 7 @ R @
drga ? (samad) .. wid wondede

qifeariie § Zom, w@Ed queE &6
feer &\ afqum ager o1 9% &)
g A TVWT FT AL ER F AG ?
qrieraTHe TS g

speak.

ot gz ® fagreY awmydy : S ;Y
wfgswre 780 fa=ar =nfge 1 @ O
% S aRA ARA F AT FIH F

qFT g, W A O fAAr qFAr @
IH 9T FAT &1 AT IS T ITHT
uEarzad 1€ A fasar v gFar
g | afFa & qear argar § f5 et
g9 ¥ @@ A TH aw@ W@
AT T ;| A fRar 7w
gH WY F IE AT A AOE F HQ ¥ afces gaew ggr 42 & o ¥W
FAT AT WY ZH FTE AT & qT09 & AT | o W § | 8T us 7 amga fEan
...(coxEw) ... g1 SEA @ oara Fr sl goEr
gFz g F & 3@ F FHA #
EIANT &Y FFAT § AT FEAGWT FY
AFAT FA1fEC | AT ARTATIN HIFTFTL
I A OFETANT FTOFTAFT IFA
#r feoet ®1 Iagew frar afese
feft & swT #E foar o

g% /N 6xEw 0 W9 A @
TR T BTG |

ot gz fagrdt wwgdt ;A ogEA
S fFar av Far @@ oo F@ atr 7

SHRI C. M. STEPHEN: He has not
answereqd the question. The question
is: You and the succeeding Govern-
ment notified all amendments except
this. Why did you not notify this
particular one? That shows that you
are in favour of the preventive de-
tention in the form in which it was
provided by the Constitution. Why
did you not notify this Clause?
.Every vther clause was notified. Why
did you not notify thijg particular
-clause?

s gAe XHo URO WA (ﬂ'ﬂ" Faﬁ’l’):
P faar 31 faw oF I A el
F A 49 F T fwaAT TAT | 0
afer #X S F qo1 £ f ag Afade
fafaeee & | a7 F1 I T faw
F qUE fFaTarar AT P #Hew wRW
#  fadr @y o arfew 48 faar o
gH wEE W femrd § 1 feeard

SHRI ATAL BIHARI VAJPAYEE:
The notification should have been
issued. But the will of the Parlia-
ment wqg reflected in the amendment
accepted the Parliament. 1t was for . : :
the Execzive to make the notifica- # 9% TWET A9 T qFS § A
tion, suppose there was a lapse on 4 -‘-i'g'f '(%g | & ZAHT 9T FT @l
the part of the Janata Government. o
Why ddd not you jssue the notifica- g

tion? st waw fagrdt atwidt il
.. (wwE™) , |, W AT FC@E | T THLAET A



441-_ Smtutory Res.

W qg TAST Al 4T | THA W I
¥ g1 F97 faar ag ey @y 4v
qaim?rmmamw TR S

&mhawanmwm
FE AT WX gF gHLSET F7 HfA
sgaq gt W far s @ €
%7 gigd A1 Fgd & FEd § ¢

“We mean business.” What business?
He cannot run his Tglephone Depart-
ment properly., he means business.

T FOT & G FT § W T3
1 H qeTr e g fF o e
YT 9 FHOH1 q00 T Fd+ fzaw
a7 ?

g HeY St T & fF 95 aw@E
wo oz F oA E o d g g fE
95 9¥de F4i, §1 9@ YT AL ?
WTAE WA OF 9@ W AP R
g faar & 1 AfFT Ww 99 TwEe
FT TET Y AGT FQ 7

Wiy § s @ forr

WYY, M9 a9 3 |

ot wew fugrd apwda) WL
Y ¥ a@E AW F FFAT R 7

ot @w fag @ & W& mar 97
X TEc A Fw A fm e =W
a?a g 8 |

WUW WERW . WOA ¥ CHOe-
¥z Wi foram |

oY wew (A me@Er : o HET
A Ty gTET §  FAAr T AT
Fg 2 & fF o TS g1 oTaT &
U AVE FEE FT | WEI 0T E
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WAl A WIRd F WY a9 4T A ]
W wEE wr AT gET &1 T

Y AN Tag o wedy o w fao
giar g 47 |

ot e fagrt @t @ W
95 qIHZT 1T 3qF AT § AT AFI
F1 98 FWNT WF AT =MfET o7 fR
W fagas $ T7ar 7 T JEAT X
for s fem st 1 T 95 qTEe
e ¥ g9 TN § W1 AW @’ g
g |

HYA FATA § ag AZT ISTAT EraT—
¥ feewg @ g —MTH{A19 H QY
qAA  F ANESTA & f@gers o
ATfed AT IAXT HTHEFAT F7 4Y |
AT AF T9T & T F ag GV Ta0
a7 fF g7 F1 47 T 99, g7 ;R
FIAT FTATH 9 @ I AR famw
HFHSAT FATT AR FT A1 H T7F FL
1 wfgsre &9, faqr s F@w fire-
T & FT AEFAET | A ar
UF I A AT g qg
MO a8 NAFTCW@ T 1 HT Y
T F st & g Ay
T W@ F | W JA @ G &
WA AT FTAME | 7R T
AT 7 15 waer w7 Weay g Ay
Wy fRaT SEE 31 qfEEl #Y g
dar  “Hug # o7 fauw e &
qgId T FET UF qF & A< a1
AWM F  FEAT FN HTE A FE AFAT
@O am g’ 1 ag IEEr W
g o e Wegr &1 0w
95 wfawe &7 qudq &, 77 AT FIT,
fo< Fgar i aem § dwvew sw faar
M | W oWy ¢ R oawem
ZH foar s | W 5w T FTA
¥ faerw gw w3 wifady = a%
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[ wewr fagrd awddt]
20 hrg,

WEE W 1&d, TF WIHAT qga AR
IS AT § | AT T T T T
TF HEA ATE Y W WA 1T fag
A 39 g T WP Ag 93 FL AT
T OHA ¥ I9T @7 HI g8 aTe
A 6T ¥ W@ 1977 & A%
sfiwet g ey 1 g9 B FT
AZOT AEEF AT EE | Jg ATHA
FTafed F1 479 FLA & | Ug qA
a9 \ few ag gax fam ama @ 97,
O gfeu s w9 Y ==
T g TT T AT W AT fewae |
TR SarT A8 faar 1 ag faeeh #
-m‘é’ol'{ﬂ'oa‘GKOQﬁoa’-'E’mﬁﬁEﬂ‘
g, qg ARl TR T FTOFRY
q0 AT | 1977 F IAF F AR
e wrer g fear ar  # agw
@t ad aMar g, ¥ 9 ST i
AFL | TE HIA FHraATeq T qT HI
w® &1 wiawes 7 v gor ag aam
& fou @@ arer 7@ fFar o @Far
sifguess Y FEAH TOAE § )
sy gf= ady & MiodEET =7
FET F FT WE TG F qON
Fg ] { oY TR w fagm av o
Afew IH WH GWT H IT IHT &
g welt, o 4o fag gra frdww
Yy o a1 qret ¥y g, -
W) F agx fadw g W Awea
¥ famm @ ae & o F A
g va  fatw & smw g g4,
fgas f1 amw o CIEEir
wcor fag & o o faar ar fagaw
® AE ¥Y gu SEw feeEr ¥ A
a3 | #fave & dao & fggmw ¥
St e faar om0 W SR
AW F FTE AT FCAT & a7 SR
FATAT & | &Y QT W HA BT KA
fanft a7 fem @1 ?

DECEMBER 15. 1980 National Security Bill m

¥ mmm%quﬁw
9GJ FT AT § | i

“While safeguards built ints
the Bijl] have been generally wel-
comed, certain misgivings have
continued to find expression against
this measure both in the House and
outside, With the traumatic expe-
rience of the Emergency gtill afresh
in our minds, there is understand-

able apprehension in the public
mind..."”

SHR] C. M. STEPHEN: What is
this?

AN, HON. MEMBER:
Charan Singh’s
House.

It is Mr.
statement in this

SHRI ATAL BIHAR] VAJPAYEE:;
..that the powers of preventive
detentjon could be misused by the
executive notwithstanding the safe-
guards. Having ghared these expe-
riences myself, I cannot gay that
these fears are wholly without any
basis. There is also a feeling that the
Janata Party having received peo-
ple’s mandate on the restoratjon of
democracy and remova] of curbs on
civil liberties should not have re-
course to such extraordinary laws.
The true test of the health of demo-
cracy js the responsivenesg Of the
government to public gpinion. The
question of government gtanding on
prestige in such matters does not
arise, Government have therefore re-
considered the matter and propose to
withdraw the Code of Criminal Pro-
cedure (Amendment) Bill 1977 intro-
duced in the House on 23rd Decem-
ber 1877 and to bring forward sepa-
rate legislation for the repeal of the
Maintenance of Interna] Security Act,
1977.”

St wEew @@ FTwEdr S
ffa¥e M T W@ FEY, T AW A
U W AME HE W AT T AT IR

fdg fray ur ? TaeT wg Dfag
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S wew P TRy ¢ o
AR ot A Wt
T WIEHT AR U 69§ o 97
. e W 9¥ feEm &1 arer
FE A1 Femwr W S 2 g |
(syaeA)

st 37 QB ¢ IE TR FLA
g ®O FE Fg &, AmIAT FT &
AR FAT F oI (@EEw ) )

off FEOU WF QU DA FEET
99 FA | Ig qTRTATST AE @ |
(vamET) |

o) gew fRzrdt sy ;. F=AT
F a9 ¥ uwEta® » faafun # fag
AA@<T FEA F IWA g
T 1 faont @ ¥ oA faeer H
TETAGT H AEAT FC7 T SHHOA HY
T, IFUIT 7 I9 997 F fqOedi oy
F AA4T WA T AT § oA
&, AR T, W fea
grzw ®rF & (swmAw) | faed
H TEAEET  FAE W qvE FON
N wifaw & 7€, AN forr w2y grESw
T H A AWT ARA 4, (WA )

weme Wered, famm #y gré-dw
FOT R wifaqu A0 gEee s
# qdwr &7 fowm @y gaw
For ¥ fou gFT F O 3wt & A
FT g g, T FG TN A@ Y o
W & TAT FEA TN FT AT
faar mar & 1 (FTEEW)  mTS W

o el mangfaﬁa'r
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AR @ g fadnft @ # § @ qua
T TRy |

SHRI C, M. STEPHEN: What were
you doing it at that time? (Interrupa
tions) He ig saying this after em-
bracing the dynamite leader George
Fernandes!  (Interruptions)  What
happened to that case? (Interrup-
tions)

PROF. MADHU DANDAVATE:
What happens under dictatorship?
(Interruptions) :

SHR] C. M, STEPHEN: What hap-
pened about the case of hijacking?
Was he convicted? (Interruptions)

MR. SPEAKER: Order, Order.

it wew fagry aredml ;o
FT 1 OATISU® ERm, ag W fae-
FEl 9T AT FIAT I 1 A FAA
F7% H AE1, I WAl § Y qO §CO
# g v W a1 AW-AE JAEH
qaq A FE dard g & 0 ard
qUEd TS AT @Y §, A HT TGN
FC &, WL AHEE FEAA i
g1 2 o) sufera aniear 7 g9 $3
¥, TN FAA F ST F & oY
g favg ¥ seA@t § 39 @<
1 T # famr @, S o ww-
g &1 gy @1 g, IHd §qHA
I FT GAT &1 fEFAT I |

NN F S F 1,000 FIE
T OFHED AT | (SuEET) S
N 3 @Y feen faw fgu Y, g
HqUF W ¥ 13 W e e
g | (Tawarw)

q& AT T il
FOOH |



447  Statutory Res.and ~ DECEMBER 15. 1980 National Security Dill 1/48,

ol s faged awwgy @ 0F
felt o= 10 ™A wAwr ! T
10 T fFel &1 g FFE &1 S
# mr g ? ag wAw fREW AT
@t faem &\ STwEET W omfaw
FYHA Y qE &, ST AT 77 FIA qTAT
feaw  wfis Srwa AFET & ar ww
IEHL Y AL TFRA | gHW AT FQ
g ... (wwaww) W AREY,
AT TAFT AT FOIA | T W AQ
FAG AT aFATE | T AT A EY
AT T TG 9T, A7 AT SH GHG
qgT T P WT | Ay & Hf w
T @wg ot fe@reg |

WeqW WEYRR ¢ WIS WET |

ot e {@gt aewEt o ™
g gX A H weqm g | Fedr g
AEE, WEAWS  FEHEl T OV,
YRR FT qEfUE @EY, T9-
AT ¥ FET FEATg BT A
WA FT AAWAT, T §F AA-HEAT
F1 I TTAWE 1w Ao @
@ AT A WEAT @r g 1 d
T g F18 fAndt @@ #%
@ 37  (mwm) T a3
FEEYAR FT AT g9 9 F o e g
g+ oo gH omT Ay "ad  df9m,
foaay 9 & fau gw §ae & §

dm fars @, e e
F 9 gL AT @I g AR W Y FAA
AT@  FAT q9 FT qfcfeafa a3
FE OAG  TET ST FFAT § 1 WX
FER FAT FEA F WA A, A
afgs-genfas awma s W 3T
gt ) AaaEt Frw ¥ @9 ¥ oasT
aw agr § f5 wfadi § svow @A
F  WIAAT 827 g AT g W Y
qHAL TARY § 5 T I g

safidt #Y 7 w< faar, feafy A}
AAA 1 WAL WG TGN BT AN
§a # goT W}, TWHE WL gET
T &) OF A A OE FEA, HGATA
FTgAF, FAF-AART FT AT F]
FITW, TAT & TATAT FT GTST T@AT,
T4 =it #1 frgg @ § wET-wEz,
AT §9 F FIC AAEAT FAA |

Weqer HEET, ATTH T AT HIAT,
97 g gnt fagrz 99 H, V1T gadT mE
e H frar S R oF & A oF
feft T F AFAX  FEHT WEAM
A AT WRE | TG FTAT FIA, UG
TA@AY § FOA, T T F 40
ARHE  §, ST Fg THIC A AT @Y
g1 AT WU T] [} AR
I FUT T BT I 37 7 WAT
@« oy Wog

#§ WA AT ¥ FEAT AqTEAT

g fd s A ghuare W g, Wi
A g, I oy Ay

AT 9% ANA §, T &, WAL I9% 99
AoAT @, WAL IFART Toq T §,
ar I gaard F aw q¥ wif WK
qEET FAA (@A T I 3N F AR
qfEda & q@T #1 QU F A § |
afpr gfardr afad T &1 g g=er
T & AT FRO gew F
T @A T Awarg | afee
AI@=  F & qg AT BT A9T A
AT @63, AT A WA B T A
F AFA | (WWAAW) |

AT G A F §, @
a wEE @ G T e g
Yy o, sfage faar ar @ d

ag  dry B frurr awr A g, Ww
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sfeg | (aEwmw) wE o “de@”
& THAG FTAfgr ar 1 & 9
que dar 1 W “9wig’ wER &y
g w91 wgar § 1 ag famd
gurT A8 & | (smawa) |

AlagR WiC wfhaga w@ sy T Wy
wal (ot T feg) qT 15T
#9919 famT guT & are ¥ o6 a9
FgA FT F1C AfuFC AGTE 1 dona
fBoT 891 ¥ 3R¥ AR MIAT
WT & WIE /T TG

st mew (g€ ®mwidg. : gRA
Fgag {Ar g 1 #ad fFE @ F
AT T &2 &y F, § f gEA @
fad €& 1 Wg W &1 o gRd g
1w gz ued fadw T FW A
AR FI Y AT G Fgl %A@
A qUHTATH BT AT | g7 HGATRA
¥ A B9l § fau ggl ag a=q
g | (mEuw®) WU qg HAT H
qE0 TFT AT | (TWAMW) |

THE MINISTER OF STATE IN
THE MINISTER OF DEFENCE
(SHRI SHIVRAJ V. PATIL): I am
raising a very important point of
order. The floor of thig House cannot
be ytilised for criticising the Legisla-
tive Assemblies,

MR, SPEAKER: He has withdrawn
that.

SHRI SHIVRAJ V. PATIL: If the
hon. Member has withdrawn that, he
hag no reason to afshosh,

SHRI ATAL BIHARI VAJPAYEE:
1 have afshosh for your intelligence.
There is no reason for any afshosh!

of! frg v At aifew @ & awar

& Fgar Jigar g fr agt 9T oF qEgw

zaz W1aT & fag@is a1 gadt gdvas

% f@dTE T GFTC H I1G TG FT qF
3042 LS—15

and National 450
Security Bill o
T T F1E FLAT & JF I FT Ao
g ... (mEaw) ..

ot s fagrdt arowar < s
"ged, T 5 @39 A ¥ @ §w
qear € f& faoedt o= & @ =@
fatas &1 faOu FT © & waary &
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MR. SPEAKER: [ shall now put the
Statutory Resolutjon n.oved by Shri
Ata] Bjhari Vajpayee to the vote of
the House, The question jg;

“This House disapproveg of the
Nationa] Security Ordinance, 1980
(Ordinance No. 11 of 1980) promul-
gated by the President on the 22nd
September, 1980.”

The Lok Sabha djvided:
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Division No. 22

2226 hrs.
AYES

Acharia, Shri Basudeb
Agarwal, Shrj Satish
Banatwalla, Shri G. M.
Barman, Shri Palag
Basu, Shri Chitta
Bhattacharyya, Shri Sushil
Biswas, Shri Ajoy
Chakraborty, Shri Satyasadhan
Chandra Pal Singh, Shri
Chatterjee, Shri Somnath
Chaturbhuj, Shri
Chaudhary, Shri Motibhaj
Chaudhuri, Shri Tridib
Chavan, Shri Yeshwantrao
Choubey, Shri Narayan
Choudhury, Shri Saifuddin
Dandavate, Prof. Madhu
Dandavate, Shrimatj Pramila
~ Das, Shri R. P.
Ghosh, Shrij Niren

Ghosh Goswami, Shrimatj Bjbha

Girj, Shri Sudhir
Gopalan, Shrimatj Suseela
Gupta, Shrj Indrajit
Halder, Shri Krishna Chandra
Hannan Mollah, Shri
Harikesh Bahadur, Shri
Hasda, Shri Matilal
Horo, Shri N. E.
Jatiya, Shrj Satyanarayan
- Jha, Shri Bhogendra
Kodiyan, Shri P, K,
Lawrence, Shri M. M.
Madhukar, Shri Kamla Mishra
Mahata, Shri Chitta
- Maijtra, Shri Sunil
Mandal, Shri Mukunda
Mandal, Shri Sanat Kumar
Masudal Hossajn, Shri Syed
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Mehta, Prof. Ajit Kumar
Mhalgi, Shri R. K.

Misra, Shri Satyagopal
Modak, Shri Bijoy
Mohammed Ismail, Shri
Pal, Prof. Rup Chand
Parulekar, Shri Bapusaheb
Pathak, Shri Ananda
Rajan, Shri K. A.

Rajda, Shri Ratansinh
Riyan, Shri Baju Bhan
Roy, Shrj A. K.

Roy, Dr. Saradish

Roy Pradhan, Shri Amar
Saha, Shri Ajit Kumar
Shastri, Shri Ramavatar
Shejwalkar, Shrij N. K,
Suraj Bhan, Sht,

Swamy, Dr. Subramaniam
Tirkey, Shri Piug
Unnikrijshnan, Shri K. P.
Vajpayce, Shri Ata] Biharij
Varma, Shrj Ravindra
Yadav, Shri R. P.

Yaday, Shri Vijay Kumar
Jainal Abedin, Shri

NOES

Abbasi, Shri Kazj Jalil
Ahmed, Shrj Kamaluddin
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Alluri, Shri Subhash Chandra Bose

Ankineedu Prasad Rao, Shri P.

Appalanaidu, Shri S. R. A. S.
Azad, Shri Bhagwat Jha
Bajpai, Dr. Rajendra Kumari
Baleshwar Ram, Shri
Behera, Shri Rasabehari
Bhagat, Shrj H. K. L.
Bhagwan Dev, Acharyg
Bhakta, Shrj Manoranjan
Bhardwaj, Shri Parasram
Bhoi, Dr. Krupasindhu
Birendrg Singh Rao, Shri
Brijendrg Pal Singh, Shri
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" Buta Singh, Shrj
Chakradhari Singh, Shrij
 Chandrakar, Shri Chandu Lal
Chavan, Shri S. B.
Chennupatj, Shrimati Vidya
Choudharj, Shrimatj Usha Prakash
Dabhi, Shri Ajitsinh
Dalbir Singh, Shrj
Das, Shrj A. C.
Dhandapani, Shrj C, T.
Dogra, Shri G. L.
Dubey, Shri Ramnath
Fernandes, Shri Oscar
Gadgil, Shrj V. N,
Gehlot. Shri Ashok
Gomango, Shri ngidhar
Jain, Shri Bhiku Ram
Jain, Shri Nihal Singh
Jajn, Shri Virdhi Chander
Jamilur Rahman, Shrj
Jena, Shri Chintamanj
Jha, Shri Kamal Nath
Kamakshaiah, Shrj D.
Kamal Nath, Shri
Kamla Kumarj, Kumarj
Kaul, Shrimatj Sheila
Khan, Shri Arif Mohammad
" Khan, Shri malik M. M, A.
Kosalram, Shri K. T.
Krishan Dutt, Shri
Krishna Pratap Singh, Shri
Kusuma Krishna Murthy, Shri
Lakkappa, Shri K.
Lakshmanan, Shri G.
Laskar, Shri Nihar Ranjan
Madhuri Singh, Shrimati
Mahabir Prasad, Shri
Mahajan, Shri Vikram
Mallick, Shrij Lakshman
Mallikarjun, Shrj
Mishra, Shri Ram Nagina
Misra, Shri Nityananda
Motilal Singh, Shrj

Security Bill

Mukhopadhyay, Shri Ananda Gopal
Nagina Rai, Shri

Naidu, Shri P. Rajagopal
Namgyal Shrj P.

Nandj Yellaiah, Shri

Narayana, Shri K. S,

Oraon, Shri Kartik

Panday, Shri Kedar

Pandey, Shri Krishna Chandra
Panigrahi, Shrij Chintamani
Panika, Shri Ram Pyare

Patil, Shri Chandrabhan Athare
Pati]l, Shri Shjvraj V.

Patil, Shri Vjjay N.

Pattabhj Rama Rao, Shri S. B. P,
Phulwariya, Shri Virda Ram

Pilot, Shri Rajesh

Poojary, Shri Janardhana
Potdukhe, Shri Shantaram
Puilaiah, Shri Darur

Pushpa Devij Singh, Kumari

Qazj Saleem, Shrij

Ram, Shri Ramswaroop
Ramamurthy, Shri K.

Rao, Shrimati B. Radhabaj Ananda
Rao, Shri M. S. Sanjeevj

Rao, Shri M, Satyanarayan
Rathod, Shri Uttam

Raut, Shri Bhola

Rawqat, Shri Harjsh Chandra Singh
Reddy, Shri G. Narsimha

Reddy, Shri K. Brahmananda
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Venkata

Reddy, Shri T. Damodar

Sathe, Shrj Vasant

Shaktawat, Prof. Nirmala Kumarj

- Shankaranand, Shri B,

Shanmugam, Shri P.
Sharma, Shri Chiranji Lal

~ Sharma, Shri Kali Charan

Sharma, Shri Nawal Kishore
Sharma, Shri Pratap Bhanu
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Shestri, Shri Harj Krishna
Shiv Shankar, Shri P.

Shinvendra Bahadur Singh, Shry
Singh Deo, Shri K. P.

Sinha, Shrimatj Ramdulari
Soren, Shri Hari Har
Stephen, Shr; C. M.

Sukhadia, Shri Mohan La]
Sukhbuns Kaur, Shrimati
Tapeshwar Singh, Shri

Tarig Anwar, Singh

Tayyab Hussain, Shri
Venkataraman, Shri R.
Venkatasubbaiah, Shri P.
Vijayaraghavan, Shri V. S
Virbhadra Singh, Shri

Vyas, shri Girdhari Lal
Yadav, Shri Subhasy Chandra
Zai] Singh, Shri

Zainu] Basher, Shri

MR, SPEAKER: Subject to correc-
tion, the result* of the division is:
Ayes 65; Noes 122, The Noeg have it.

The motion was negatjved,

MR. SPEAKER: Mr. Banatwalla,
are you pressing your amendment?

sfY sfto o FATAATAT ¢ WIATH
T 7 F fAu @ TR T8 e S
FFAT B | FEH 9§19 & 7
g F AR G FT qH—  qaT
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? o sle K Wy 2 bk
= 8 Py oy K a0
U«ﬁ-ﬂ.é: L."']" K‘EL:,-J%-LQ
wrde & € S walgdye o i
[- o L yyhe oS ph2yd ol

— st a5 —_—

456
MR. SPEAKER: The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 20th February,
1981 (17)

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th April, 1981
(18)

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st March, 1981.”
(50)

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st January, 1981.”
(188) !

The Lok Sabha divided:

Division No. 23]

AYES
20.35 hrs.

Acharia, Shri Basudeb
Agarwal, Shrj Satish
Balanandan, shri E,
Banatwalla, Shri G. M,
Barman, Shri Palas

Basu, Shri Chitta
Bhattacharyya, Shri Sushil
Biswas, Shri Ajoy
Chakraborty, Shri Satyasadhan
Chandra Pa] Singh, Shri
Chatterjee, Shri Somnath
Chaturbhuj, Shrj
Chaudhuri Shri Tridib
Chavan, Shri Yeshwantrao
Choudhury, Shri Saifuddin

*The following Members also recorded their votes:

AYES. Sarvshri R, L. P, Verma, Suryanarayan Singh, L. S. Tur and Prof.

P. J. Rurien.

NOES: Sarvshri D. N. Tiwari, Sami nuddin, Madhusudan Vairala, Ers
Anbarasu, Chandra Shekhar Singh, and Shrimati Gurbinder Kaur Brar.
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Dandavate, Prof. Madhu
Das, Shri R. P.
Ghosh, Shri Niren

Ghosh Goswami, Shrimati Bibha

Giri, Shri Sudhir
Gopalan, Shrimati Suseela
‘Gupta, Shri Indrajit
Halder, Shri Kriskna Chandra
Hannan Mollah, Shri
Harikesh Bahadur, Shri
Hasda, Shri Matilal

Horo, Shri N. E,

Jatiya, Shri Satyanarayan
Jha, Shiv Bhogendra
Kodiyan, Shri P. K.
Kwurien, Prof. P. J.
Lawrence, Shri M. M.
Madhukar, Shri Kamla Mishra
Mahata, Shri Chiita *
Maitra, Shri Sunil
Mandal, Shri Mukunda
Mandal, Shri Sanat Kumar
Masudal Hossain, Shri Syed
Mehta, Prof. Ajit Kumar
Mhalgi, Shri R. K.

Misra, Shri Satyagopal
Modak, Shri Bijoy
Mohammed Ismail, Shri
Pal, Prof. Rup Chand
Parulekar,ShriBapusaneb
Pathak, Shri Ananda
Rajan Shri K. A.

Rajda, Shri Ratansinh
Riyan, Shri Baju Ban

Roy, Shri A. K,

Roy, Dr. Saradish

Roy Pradhan, Shri Amar
Saha, Shri Ajit Kumar
Shastri Shri Ramavatar
Shejwalkar, Shri N. K.
Suraj Bhan, Shri

Surya Narayan Singh, Shri
Swamy, Dr. Subramaniam
Tirkey, Shri Pius

Security Bil]
Unnikrishnan, Shri K. P.
Vajpayee, Shri Atal Biharj
Varma, Shri Ravindra
Verma, Shri K. L. P.
Yadav, Shri R. P,
Yadav, Shri Vijay Kumar
Zainal Abedin, Shri

NOES

Abbasi, Shri Kazi Jalil

Ahmed, Shri Kamaluddin
Alluri, Shri Subhash Chandra Bose
Ankineedu Prasad Rao, Shri P,
Appalanaidu, Shri S. R. A. S.
Azad, Shri Bhagwat Jha

Bajpai, Dr. Rajendra Kumari
Baleshwar Ram, Shri

Behera, Shri Rasabehari

Bhagat, Shri H. K. L.

Bhagwan Dev Acharaya

Bhakta, Shri Manoranjan
Bhardwaj, Shri Parasram

Bhoi, Dr. Kruppasindhu

Birendr Singh, Rao Shri

Brar, Shrimati Gurbrinder Kaur
Brijendra Pal Singh, Shri

Buta Singh, Shri

Chakradhari Singh, Shri
Chandra Shekhar Singh, 8hri
Chandrakar, Shri Chandu Lal
Chavan, Shri S. B.

Chennupati, Shrimati Vidya
Choudhari, Shrimati Usha Prakash
Dabhi, Shri Ajitsinh

Dalbir Singh, Shri

Das Shri A. C.

Dhandapani, Shri C., T.

Dogra, Shri G. L.

Dubey, $hri Ramnath

Era Anbarasu, Shd
Fernandes, Shri Oscar
(yadgil, Shri V. N.
Gonango, Shri Giridhar
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Jain, Shri Bhiku Ram’

Jain, Shri Nihal Singh

Jain, Shri Virdhi Chander
Jamilur Rahman, Shri

Jena, Shri Chintamani

Jha, Shri Kamal Nath
Kamakshaiah, Shri D,

Kamal Nath, Shri

Mamla Kumari, Kumarl

Kaul, Shrimati Sheila

Khan, Shri Arif Mohammad
Khan, Shri Malik M. M. A,
Kosalram, Shri K. T.

Krishan Dutt, Shri

Krishna Pratap Singh, Shri
Kusuma Krishna Murthy, Shri
Lakkappa, Shri K.
Lakshmanan, Shri G.

Laskar, Shri Nihar Ranjan
Madhuri Singh, Shrimati
Mzhabir Prasad, Shri
Mahajan, Shri Vikram
Mallick, Shri Lakshman
Mallikarjun, Shri

Mishra, Shri Ram Nagina
Motilal Singh, Shri
Mukhopadhyay, Shri Ananda Gopal
Naging Rai, Shri

Naidu, Shri P. Rajazopal
Namgyal, Shri P.

Nandi Yellaiah, Shri
Narayana, Shri K. S.

Oraon, Shri Kartik

*Pandey, Shri Kedar

Pandey, Shri Krishna Chandra
Panigrahi, Shri Chintamani
Panika, Shri Ram Pyare

Patil, Shri Chandrabhan Athare
Patil, Shri Shivraj V.

Patil Shri Vijay N.

Pattabhi Rama Rao, Shri S. B. P.
Phulwariya, Shri Virda Ram
Poojary, Shri Janardhana
Potdukhe, Shri Shantaram
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Pullaiah, S%ri Datur

Pushpa Devi Singh, Kumari
Qazi Saleem, Shri

Ram, Shri Ramswaroop
Ramamurthy, Shri K,

Rao, Shrimati B. Radhabai Ananda
Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rathod, Shri Uttam

Raut, Shri Bhola

Rawat, Shri Harish Chandra Singh
Reddy, Shri G. Narsimha
Reddy, Shri K. Brahmananda
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Venkata
Reddy, Shri T. Damodar
Saminuddin, Shri

Sathe, Shri Vasant
Shaktawat, Prof. Nirmala Kumari
Shankaranand, Shfi 1.
Shanmugam, Shri P,
Sharma, Shri Chiranji Lal
Sharma, Shri Kali Charan
Sharma, Shri Naval Kishore
Sharma, Shri Pratap Bhamu
Sharma, Dr. Shanker Dayal
Shastri, Shri Hari Krishna
Shiv Shankar, Shri P.
Shivendra Bahadur Singh, Shri
Singh Deo, Shri K. P.

Sinha, Shrimati Ramdulari
Soren, Shri Hari Har
Stephen, Shri C. M.
Sukhadia, Shri Mohan Lal
Sukhubuns Kaur, Shrimati
Tapeshwar Singh, Shri

Tariq Anwar, Shri

Tayyab Hussain, Shri
Thungon, Shri P. K.

Tiwari, Shri Narayan Datt
Vairale, Shri Madhusudan
Venkataraman, Shri R.
Venkatasubbaiah, Shri P,
Vijayaraghavan, Shri V. S.

46_0_
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Virbhadra Singh, Shri
Vyas, Shri Girdhari Lal
Yadav, Shri Subhash Chandra
Zail Singh, Shri
Zainul Basher, Shri
MR. SPEAKER: Subject to correc-
tion, the result* of the division is;
Ayes 66; Noes 127.
The motion was negatived,

MR. SPEAKER: The question is:

‘That the Bill to provide for pre=-
ventive detlention in certain cas®s

and for matters connected therewith,

be taken into consideration.”

The Lok Sabha divideds
Division No. 24] [20.47 hrs.
AYES

Abbasi, Shri Kazi ?Ialil

Ahmed, Shri Kamaluddin

Alluri, Shri Subhash Chandra Bose
Ankineedu Prasad Rao, Shri P,
Appalanaidu Shri S. R. A. S.
Azad, Shri Bhagwat Jha

Bajpai, Dr. Rajendra Kumari
Baleshwar Ram, Shri

Behera, Shri Rasabehari

Bhagat, Shri H. K, L.

Bhagwan Dev, Acharya

Bhakta, Shri Manoranjan
Bhardwaj, Shri Parasram

Bhoi, Dr. Krupasindhu

Birendra Singh Rao, Shri

Brar, Shrimati Gurbinder Kaur
Brijendra Pal Sing, Shri '
Buta Singh, Shri

Statutory Res. AGRAHAYANA 24, 1902 (SAKA)

and National
Security Bull

Chakradhari Singh, Shri
Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandu Lal
Chavan, Shri S. B.
Chennupati, Shrimati Vidya
Choudhari Shrimati Usha Prakash
Dalbir Singh, Shri ;
Dhandapani, Shri C, T.
Dogra, Shri G. L.

Dubey, Shri Ramnath

Era Anbarasu, Shri
Fernandes, Shri Oscar
Gadgil, Shri V, N.

Gehlot, Shri Ashok

Gomango, Shri Giridhar -
Jain, Shri Bhikhu Ram

Jain, Shri Nihal Singh

Jain, Shri Virdhi Chander
Jamilur Rahman, Shri

Jena, Shri Chintamani

Jha, Shri Kamal Nath
Kamakshaiah, Shri D.

Kamal Nath, Shri

Kamla Kumari, Kumari
Kaul, Shrimati Sheila

Khan, Shri Arif Mohammad
Khan, Shri Malik M. M. A.
Kosalram, Shri K. T.
Krishan Dutt, Shri

Krishna Pratap Singh, Shri
*Kurien, Prof. P. J.
Kusuma Krishna Murthy, Shri
Laskar, Shri Nihar Ranjan
Madhuri Singh, Shrimati
Mahabir Prasad, Shri
Mahajan, Shri Vikram

462

—

* (i) The result of this division applies to each of the Amendments

Nos. 17, 18, 50 and 188, separately,

(ii) The following Members also recorded their votes:
AYES: Shrimati Parmila Dandavate and Shri Narayan Choubey;

NOES: Sarvashri Ashoka Gehlot, Rajesh Pilot, C. Chinaswamy ‘and

Nityananda Mishra, o
*Wrongly voted for Ayes.
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Mallick, Shri Lakshman
Mallikarjun, Shri

Mishra, Shri Ram Nagina

Misra, Shri Nityananda

Motilal Singh, Shri
Mukhopadhyay, Shri 4nand Gopal
Nagina Rai, Shri

Naidu, Shri P. Rajagopal
Namgyal, Shri P.

Nandi Yellaiah, Shri

Narayana, Shri K. S.

Oraon, Shri Kartik

Pandey, Shri Kedar

Pandey, Shri Krichna Chandra
Panigrahi, Shri Chintamani
Panika, Shri Ram Pyare

Patil, Shri Chandrabhan Athare
Patil, Shri Shivraj V.

Patil, Shri Vijay N.

Pattabhi Rama Rao, Shri S. B. P.
Phulwariya, Shri Virda Ram
Pilot, Shri Rajesh

Poojary, Shri Janardhana
Potdukhe, Shri Shantaram

Pushpa Devi Singh, Kumari

Qazi Saleem, 8hri

Ram, Shri Ramswaroop
Ramamurthy, Shri K,

Rao, Shrimati B. Radhabai Ananda
Rao, Shri M. 8. Sanjeevi

Rao, Shri M. Satyanarayan

Rathod, Shri Uttam

Raui, Shri Bhola

Rawat, Shri Harish Chandra Singh
Reddy, Shri G. Narsimha

Reddy, Shri K. Brahamananda
Reddy, Shri M. Ram Gopal
Reddy, Shri ¥. Venkata

Reddy, Shri T. Damodar
Saminuddin, Shri

Sathe, Shri Vasant

Shakatéwat, Prof. Nirmala Kumari
Shankaranand, Shri B.
Shanmugam, Shri P.

Sharma, Shri Chiranji Lal
Sharma, Shri Kali Charan
Sharma, Shri Nawal Kishore
Sharma, Dr. Shanker Dayal
Shastri, Shri Hari Krishna
Shiv Shankar, Shri P.
Shivehdra Bahadur Singh, Shri
Singh Deo, Sbri K. D.
Sinha, Shrimati Ramdulari
Soren, Shri Hari Har
Stephen, Shri C. M.
Sukhadia, Shri Mohan Lal
Sukhbuns Kaur, Shrimati
Tapeshwar Singh, Shri
Tariq Anwar, Shri

Tayyab Hussain, Shri
Thungon, Shri P. K.
Tiwari, Shri Naraygn Datt
Vairale, Shri Madhusudan
Venkataraman, Shri R.
Venkatasubbaiah, Shri P.
Vijayaraghavan, Shri V. S.
Virbhadra Singh, Shri

Vyas, Shri Girdhari Lal
Yadav, Shri Subhash Chandra
Zail Singh, Shri

Zainul Basher, Shri

NOES

Acharia, Shri Basudeb
Agarwal, Shri Satish
Balanandan, Shri E,
Banatwalla, Shri G. M.
Barman, Shri Palas

Basu, Shri Chitta
Bhattacharyya, Shri Sushil
Biswas, Shri Ajoy
Chakraborty, Shri Satyasadhan
Chatterjee, Sliri Sormnath
Chatutbhuj, Shri
Chizudhéiry, Shri Motibhai

s, Shey Tridib

Chuvan, Shii Yeshwifitrao
Choubey, Shri Narayan
Choudhury, Shri Saituddin
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Dandavate, Prof. Madhu
*Das, Shri A. C.

Das, Shri R. P.

Ghosh, Shri Niren

Ghosh Goswami, Shrimati Bibha
‘Girl, Shri Sudhir

Gopalan, Shrimati Suseela
Goyal Shri Krishna Kumar
Gupta, Shri Indrajit

Halder, Shri Krishna Chandr:
Hannhanh Mollah, Shri
Harikesh Bahadur, Shri
Hasda, Shri Matilal

Horo, Shri N. E.

Security Bil]
Roy, Pradhan, Shri Amar
Saha, Shri Ajit Kumar
Shastri, Shri Ramavatar
Shejwalkar, Shri N, K.
Suraj Bhan, Shri
Surya Narayan Singh, Shri
Swamy, Dr, Subramaniam
Unnikrishnan, Shriy XK. P.
Vajpayee, Shri Ata] Bihari
Varma, Shri Ravindra
Verma, Shri R. L. P.
Yadav, Shri R. P.
Yadav, Shri Vijay Kumar
Zainal Abedin, Shri
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Jaitiya, Shri Satyanarayan
Jha, Shri Bhogendra
Kodiyan, Shri P. K.
Lawrence, Shri M. M.
Madhukar, Shri Kafhla Mishra
Mahata, Shri Chitta

Maitra, Shri Sunil
Mandal, Shri Mukunda
Mandal, Shri Sanat Kumar
Masudal Hossain, Shri Syed
Mehta, Prof. Ajit Kumar
Mhalgi, Shri R. K.
Mishra, Shri Satyagopal
Modak, Shri Bijoy
Mohammed Ismail, Shri
Pal, Prof. Rup Chand
Parulekar, Shri Bapusaheb
Pathak, Shri Ananda
Rajan, Shri K. A.

Rajda, Shri Ratansinh
Riyan, Shri Baju Ban
Roy, Shri A. K.

Roy, Dr. Saradish

MR. SPEAKER: Subject to correc-
tion, the result* of the division is:

Ayes: 125; Noes: 67
The motion was adopted

MR. SPEAKER: We shall now take
up clause-by-clause consideration of
the Bill

Clause 2—(Definitions)

SHRI G. M. BANATWALLA: I beg
to move:

Page 1, line 9—

omit “or by an officer subordinate
to a State Government” (1)

20.36 hrs.

[MRr. DepuTy SPEAKER in the Chair]

sere feedt wfteRT AnE, i
iy i ¢t afn afee & B
fasr % qTHRON gHWT B ATE@E

«Wrongly voted for Noés. '

*The following Member; also r recorded their votes: _‘

AVES: Sarvashti Ajit Singh Debhi, Darur Pullaiah, Pratap Bhanu
Sherma, C. Chinneswamy, G. Lakshmanan and A. C. Das;

NOES: Shrimati Pramila Dandavate, Shri Pius Tirkey and Prof. P. J.
Kurien. _ '
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[Shri G. M. Banatwalla]

gfeqare  fear mar &1 W fao
& Y auEdr 1 afeaare farady
gmwa 1 WY fear mar @ Wi any-ane
gg WY FgI ST @ 8 fF AeE w7
wfeae  fomdr gara F sr-aR
TR AOgd  HEIQT F1 o faar
SO | ag sfagrs ErfEer oA
I g | |

fedt wiFt ggg 99 TME Fr
HTAEY T GATT 927 §IaT § AT Saar
AT & AT H1  HAgd TEI0T &
WHI-FH 9T BT 39T TN HATATT
FTOASTH  IIE F AL G 13

sara et sfwe  Ogw, #@
- TW U9 ¥ &7 g {5 wmed
AT BI-HIE TRATT gAT &4 ¢ &
HETHT TFTEl F A= HAT I @
oI faarey &g &1 7 39 9T aga
§8 Ha< g Far g 1 fagrem
A g sewEfF s g ww oz
ATAgAl WAEHLA &1 TG &% A=l @l
EHELG

qg §F AIAgdl ARIAT F1 qger
gifad 41 FX IEET ASST TR 9y

Jer-faaw § R @ a3 ¥ fevg-
wW F e feas faar o @y
Jo fag 99 AU SEET gEAT %
W Y IAHRT AL HIH A 9T T @r
WX 975 aTq A1 A4 Fgr A, IAHT Y
g fo% a1 S| wfFrai
w1t o o o w3t 6 ey
FT FA wiFFal N IA-AW, AR
sTEr  fewmm & AT §

T &y glwaar & for f Fww
T TAw @wa § 1 Yomar Ry ¥

ARAE F A T T T X

W wfFemal 98 J8-T9 e W) faaw

IA M E 1 q§ g WK faaw
a1 g fe w8 saer e a
faertt | (swmwtR) et wfiw}

qET & #g W 91 |

MR. DEPUTY SFEAKER: Mr.
Bantawalla, 1 would very much like
you to speak on the amendment. You
have already made the speech,.

s Sto GHo IATAATHT:  HTIH!
guETy ¥ fqu & S ¥ 9 o
N ST F1 ogwATW & fou & 9 §
are |

fer¥ wimyr TEE, weEifeas
THETL FT AT Er Gr 97 | F Fg
@ a1 fF S99 weifsae w@ifead &1
ng&:a@' faar s

MR. DEPUTY SPEAKER: Now only
you are speaking on the amendment,

1 Gﬂ'o‘f{ﬂo FATAIVAT :  H FAY
W T AT & §ReT @TEE ¥ A
STFCAGT AT g | HFg@T arfw
T gElfede  HHEAUT F T gEF 7
fer o8 Fifs SEW @ gEF W
TR Al & fGdrs 9 a3
¥ fear & g fomer F4 sifgemal &
&rd § Wy A gl =T 91 |

T OH Y T N 9T g\ ST
fF agomaw W |JET qRIAT ST |
arar g @ faEmw S|,
AR HHET  FT AET FIAT AT |

AW Fgy &1 T dg &
gaifede Afead o 9 a1 @9
A T T AT fear @
9 ¥ &9 qg qAY, Ig  wiEE @
AEs #R gEife’T AHadA # A
f@ar wq |



469 Statutory Res. AGRAHAYANA 24, 1902 (SAKA) and National

- M el - ]

P i A L T T B P lin
- & b Ol saie ¥ pirys
¥ ek Sy e S &S
- &8 Lo Lra) k LI Y

€ Lodnhi 4ol £
Lo ot oS mgla by Lodl
LS e &« ¢l ¢l sl & L
JAYELN B Y PRV S P N
dir e S waka guly
Lo a2 oS il e xila
Slgsl 8 Al & - Ja
-2 el

il a ald ) (25
¥ 2 U fogy Mw & off s
ecle o5 Uy S uclsf sl
Ues e 52 S g pmy S lyed]
@yl 5 3h1 3de € olif il

- wale el (B ClUy
vtr el ol sk b 2 e
Y7 Oy > caibe oS 2 s
gl 1y gen 58 b s
w  ouer &S N e 5 24l
e g ool e 8 b
wde 18~ Uy fa 43 ¢S
ol o5 a 8 A epeys &
O 3o & S il el
- daly U

¥ il Seile s &

el €l oyl W ol g

A , 470
Security Bill

S K an ey B L S
REA L Y] I S CORY S b
Uigl (S LTI P WY SR B
P P RPN Y S I A
Sl gyl by @ g2 e S
) .‘43 u.if 2 Ui 9> UglLe
d il - WS84l e
S S S 388 e b Laxcli)
S wredl gyU K sk
E edlia Ly M Yo

-a N

S e 8 Uekalll waS
&38A8 = b Jhu gpaw ¢S LSS
€ (YU & okl e (pio
Koy el S S earal
U &5 SWd X »! el p $
Ut OB 8 Sy e
yhapnl RS (gl ) S Lo
~ by 4 e ale
MR. DEPUTY-SPEAKER: Mr.
Banatwalla, I would very much Ilike

you to speak on the amendment. You
have already made the speech,
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MR. DEPUTY-SPEARER: Now only
you are speaking on the amendment.
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MR. DEPUTY SPEAKER: The ques-
tion is:

“Page 1, line 9,—

omit ‘or by an officer subordinate
to a State Government” (2)

The Lok Sdbha divided:
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Division No. 25)

AYES

20.53 hrs.

Acharia, Shri Basudeb
Agarwal, Shri Satish
Balanandan, Shri E.
Banatwalla, Shri G. M.
Barman, Shri Palas
Bhattacharyya, Shri Sushil
Biswas, Shri Ajoy
Chekraborty, Shri Satyasadhan
Chatterjee, Shri Somnath
Chaturbhuj, Shri
Chaudhary, Shri Motibhai
Chaudhuri, Shri Tridib
Chavan, Shri Yeshwantrao ,
Choubey, Shri Naravan
Choudhury, Shri Saifuddin
Dandavate, Prof. Mailhu
Dandavate, Shrimati Pramila
Das, Shri R. P.

Ghosh, Shri Niren

Ghosh Goswami, Shrimati Bibha
Giri, Shri Sudhir

Goyal, Shri Krishng Kumar
Gupta, Shri Indrajit

Halder, Shri Krishna Chandra
Hannan Mollah, Shri

Hasda, Shri Matilal

Horo, Shri N. E.

Jatiya, Shri Salysnarayan
Jha, Shri Bhogendra
Kodiyan, Shri P. K.

Kurien, Prof. P. J.
Lawrence, Shri M. M.
Madhukar, Shri Kamla Mishra
Mahata, Shri Chitta

Maitra, Shri Sunil

Mandal, Shri Mukunda
Mandal], Shri Sanat Kumar
Masudal Hossain, Shri Syed
Mehta, Prof. Ajit Kumar
Mhalgi, Shri R. K.

Misra, Shri Satyagopal
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Modak, Shri Bijoy Chavan, Shri S. B.
Mohammed Ismail, Shri Chennupati, Shrimati Vidya
Pal, Prof. Rup Chand Choudhari, Shrimati Usha Prakash
Parulekar, Shri Bapusaheb Dabhi, Shri Ajitsinh
Pathak, Shri Ananda Dalbir Singh, Shri
Rajan, Shri K. A, Das, Shri A, C,
Rajda, Shri Ratansinh Dhandapani, Shri C, T.
Riyan, Shri Baju Ban Dogra, Shri G. L.
Roy, Shri A. XK. Dubey, Shri Ramnath
Roy, Dr. Saradish Era Anbarasu, Shri
Roy Pradhan, Shri Amar Fernandes, Shri Oscar
Saha, Shri Ajit Kumar Gadgil, Shri V. N.
Shastri, Shri Ramavatar Gehlot Shri Ashok
Shejwalkar, Shri N. K. Gomango, Shri Giridhar
Surya Narayan Singh, Shri Jain, Shri Bhiku Ram
Swamy, Dr. Subramanian Jain, Shri Nihal Singh
Unnikrishnan, Shri K. P. Jamilur Rahman, Shri
Vajpayee, Shri At&l Bibarj Jena, Shri Chintamani
Varma, Shri Ravindra Jha, Shri Kamal Nath
Verma, Shri R. L. P.

Kamakshaiah, Shri D.
Yadav, Shri Vijay Kumar Kamal Nath, Shri

Zainal Abedin, Shri Kam]a Kumari, Kumari

NOES Kaul, Shrimati Sheila
Abbasi, Shri Kazi Jalil Khan, Shri Arif Mohammad
Ahmed, Shri Kamaluddin Khan, Shri Malik M. M, A.
Alluri, Shri Subhash Chandra Bose Kosalram, Shri K. T.
Ankineedu Prasad Rao, Shri P. Krishan Dutt, Shri
Appalanaidu, Shri S. R. A, S. Krishna Pratap Singh, Shri
Azad, Shri Bhagwat Jhg Laskar, Shri Nihar Ranjan
Bajpai, Dr. Rajendra XKumarij Madhuri Singh, Shrimati
Baleshwar Ram, Shri Mahabir Prasad, Shri
Behera, Shri Rasabehari Mahajan, Shri Vikram
Bhagat, Shri H. K. L. Mallick, Shri Lakshman
Bhagwan Dev, Acharya Mallikarjun, Shri
Bhakta, Shri Manoranjan Mishra, Shri Ram Nagina
Bhardwaj, Shri Parasram Misra, Shri Nityananda
Bhoi, Dr. Krupasindhu Motilal Singh, Shri
Birender Singh Rao, Shri Mukhopadhyay, Shri Ananda Gopal
Brar, Shrimati Gurbrinder Kaur Nagina Rai, Shri
Brijendra Pal Singh, Shri Naidu, Shri P. Rajagopal
Buta Singh, Shri -Namgyal, Shri P,

Chakradhari Singh, Shri

Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandu Lal Narayana, Shri K. S.

Nandi Yellaiah, Shri
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Oraon, Shri Kartik
Panday, Shri Kedar
Pandey, Shri Krishna Chandra
Panigrahi, Shri Chintamani
Panika, Shri Ram Pyare
Patil, Shri Chandrabhan Athare
Patil, Shri Vijay N.
Pattabhi Rama Rao, Shri S. B. P.
Pilot, Shri Rajesh
Poojary, Shri Janardhana
Potdukhe, Shri Shantaram
Pullaiah, Shri Darur
Pushpa Devi Singh, Kumari
Qazi Saleem, Shri
Ram, Shri Ramswaroop
Ramamurthy, Shri K,
Rao, Shrimati B. Radhabai Ananda
Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rathod, Shri Uttam
Raut, Shri Bhola
eddy, Shri G. Narsimha
eddy, Shri K. Brahamananda
eddy, Shri M. Ram Gopal
eddy, Shri P. Venkata
eddy, Shri T. Damodar
aminuddin, Shri
athe, Shri Vasant
naktawat, Prof. Nirmala Kumari
hankaranand, Shri B.
hanmugam, Shri P.
harma, Shri Chiranji Lal
harma, Shri Kali Charan
harma, Shri Nawal Kishore
harma, Shri Pratap Bhanu
harma, Dr. Shanker Dayal
hastri Shri Hari Krishna
hiv Shankar, Shri P.
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Shivendra Bahadur Singh, Shri

Singh Deo, Shri K. P.
Sinha, Shrimatj Ramdulart

Soren, Shri Hari Har
Stephen, Shri C. M.
Sukhadia, Shri Mohan Lal
Sukhbuns Kaur, Shrimati
Tapeshwar Singh, Shri
Tariq Anwar, Shri
Tavyab Hussain, Shri
Thungon, Shri P. K.
Tiwari, Shri Narayvan Dait
Vairale, Shri Madhusudan
Venkataraman, Shri R.
Venkatasubbaiah, Shri P.
Vijayaraghavan, Shri V. S.
Virbhadra Singh, Shri
Vyas, Shri Girdhari Lal
Zail Singh, Shri
Zainul Pasher, Shri

MR. DEPUTY-SPEAKER: Subject

to the correction, the result* of the
division is: Ayes 63. Noes 122,

The motion was negatived

PROF. MADHU DANDAVATE;
Before you proceed......

MR. DEPUTY-SPEAKER: 1 have
an announcement to make. I have
to inform the Members that the Hou-
ge will be sitting late, The Minister
for Parliamentary Affairs has arrang-
ed for the dinner for the Members in
Room No. 73, Parliament House.

SEVERAL HON. MEMBERS: No.

no,

MR, DEPUTY-SPEAKER: I have
made the announcement. That is
all. It is left to you.

PROF. MADHU DANDAVATE:
Before we began—you check up

*The following Members also required their votes:
AYES: Shrimati Suseela Gopalan, Shri Chitta Basu ang Shri Pius Tirxey.

NOES: Shri Virdhi Chander Jain,
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from the records—you yourself have al-
ready spoken to the Parliamentary
Affairs Miaister that let us proceed
and see how the matter works. When
you asked Shri Banatwalla as to

} how much time he will take, he said
that let us proceed and see how this
matter works. So, the entire thing
is left to the process of the discus-
sion and at a later stage, you were
to decide as to whether we would
continue upto the end till this ordin-
ance ig converted into an act or we
should continue tomorrow. I had
suggested {o the Parliamentary Af-
fairs Minister “all right, let us pro-
ceed.” Further I had made a requ-
est on behalf of the entire Opposition
that we would not like to sit up to
night but, for some time we may
proceed. Tomorrow we are prepar-
ed to drop the lunch hour and sit
for more time. But lef us con-
tinue with this tomorrow, They also
said we shall coasider it. You also
said that let us proceed and see how
the matters works. You requested
me to get the proposal through.

MR. DEPUTY-SPEAKER: I think
Prof, Dandavate was not there when
1 announced in the morning that
we shall have to pass this Bill.

PROF. MADHU DANDAVATE:
I was there,

MR. DEPUTY-SPEAKER: These
are later things. It ig there in the
proceedings. These are later things.
(Interruptions)

st WA wARA  (94T) ¢
Tl qEEET SR A5 ¥ g

S R EW AN UETS TRl HOT |
grIg & Ag =@+ an | ¥ fewdex
T aw ww g

MR. DEPUTY-SPEAKER: You have
said certain things. I said later ihat
this Bill must be passed to-day, I
‘have said that, Afterwards you came
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and tolg me that yoy will have a
talk with the Parliamentary Af-
fairg Minister and come to some con-
clusion. I am not in that way. What
I announced in the morning of yes=
terday was.... We are in the mid-
dle of voting. (Interruptions). After
all, all the amendments have got to
be voted. I have got to complete the
passage of the Bill. (Interruptions)

MR. DEPUTY-SFEAKER: The ques-
tion is:

“That Clause 2 stand part of the
Bill”,

(Interruptions)

SEVERAL HON. MEMBERS: No,
no.

SHRI K. P. UNNIKRISHNAN
(Badagara): What is it?

MR. DEPUTY-SPEAKER: The Bill
will have to be passed, to-day.

SHRI C. T, DHANDAPANI: Mr.
Deputy-Speaker, Sir, vou take the
sense of the House as to whether it
should be passed or not to-day.

MR. DEPUTY-SPEAKER: All
right. Is it the pleasure of the Hoyse
to ceoatinue with this?

(Interruptions)

St URTAAT wEY 0 FW AN
YIS AG A, 2H FGHA B AGT Ao
F o1 gy fewdex A AW SV,
AT FT 48 FIH TG 3 |

(Interruptions)

MR. DEPUTY-SPEAKER: The Bill
will have to be passed. It is not for
the minority 'to say that it will not
be passed. Tet one man speak on
behalf of the Opposition.

PROF. MADHU DANDAVATE:
Sir, in this House everyone speaks
not on behalf of others but on his
I am drawing your
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[Prof. Madhu Dandavate]

attention o the fact that whatever
the announcement earlier—you may
check up your own announcement
from the records of the Lok Sabha—
I pointed out to the Minister for
Parliamentary Affairs that the en-
tire Opposition is willing to drop
the lunch hour, :

21 hrs,

We said, we are prepared to ac-
commodate the Government but we
cannot sit till late at night. After
wardg you made this comment, You
can check up from the records. When
I raised that issue again and spoke
on behalf of the entire opposition,
the entire opposition was agreed that
we are proposing to drop the lunch
hour tomorrow. At that time you
said that the Home Minister will re-
ply; only all the opposition members
I will allow; they are not keen that
the members of the ruling party
should speak: let us proceed # '
ther and see how it works. Tl.s is
what you said. So, we took it for
granted that that assurance having
come from you, you will also persua-
de the treasury benches to cooper-
ate with the opposition. Now the
Treasury benches are taking ihe
position that they can carry on :he
work without the cooperation of the
opposition. And I can assure you tha
we cannot carry on the work of this
House without the cooperation of
the opposition.

SHRI SOMNATH CHATTERJEE:
We are seeing everyday that they are
having only confrontation with the
opposition. Last Friday you know how
a motion on Private Members’ Bill
was scutted. We have seen how the
resolution on half-an-hour discussion
was scuttled then. This is the way
of their seeking cooperation with the
opposilion, If I may say so with
respect, the Chair should not say that
the Bill should be passed, It is not
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the Chair's job. It is the pleasure ¢ :

of the Housge....

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKA-
TASUBBAIAH): Mr. Deputy Speaker,
sir, let the tempers be cool. I will ex-
plain the Government's position. In the
Busines Advisory Committee 7 hours
were allotted. (Interruptions) Pleas®
hear me. Please give me the benefit
of listening to me. I have said
it time and again that the Govern-
ment is not having in mind any idea
of confrontation with the opposition
We have been accommodating them tc
the maximum exient possible. 7 hours
were allotted by the Business Advisory
Committee, Now it was on your dis.
cretion that vou have raised it to 8
hours for all the three stages. But
the first stage itself has taken 73
hours. In the morning when you as-
ked me I said, Sir, we are prepared tc
accommodate the opposition provided
this Bill is passed today. I have said
it in no uncertain terms. Sir, where
was the provocation to say that we
had confrontation with the opposition?
they threaten us saying, you will not
be able to carry on your business. They
are in a threatening mood in spite of
the fact that Government has gone to
the farthest extent and has been ac
commodating them, cooperating
with them etc. So I would again ap
peal to the hon. Members to cooper-
ate with the Government. We have
been accommodating them to the
maximum extent possible.

SHRI YESHWANTRAO CHAVAN
(Satara): I feel that with all this
noise etc. nobody is getting any plea-
sure out of it. Now it is more than.
9’0 clock. Really speaking, there is a
certain burden of work on the mem-
bers. Tomorrow again we are meet-
ing again in the Consultative Com-
mittee, at 9 O’ clock. It is a ques
tion of human consideration. You want
some time to be given to the mem-
bers to think and work properly. 1
would request the Home Minister and



¥

a8t

Parliamentary Affairs Minister about
this. It is not a question of confron-
tation. It is a question of accommo-
dation towards each other. We have
gone through many occasions like this
in the past many years and many times
accommodated the Gov-
ernment. We are making a request
that we are prepared to give up the
lunch hour tomorrow and accommo-
date you to pass the Bill. Of course
we will continue to oppose it; there

we have

is no doubt about it. But this is an
occasion when we can show some
goodness in agreeing {o our proposal

so that we can get through this Bill
I would thereforg request the Parlia-
mentary Aflairs Minister and the
Home Minister, let us make a good
gesture; let us not have an atmosph.
ere of confrontation; if you don’t do
that, the only thing that we can
do is to walk out,

SHRI INDRAJIT GUPTA  (Basir-
hat): Sir, You sitting in the Chair,
please kindly do not try to reflect the
steam rollering attitude.
(Interruptions).

MR. DEPUTY-SPEAKER: I reflect
opinion of the House
minority

the majority
only. I cannot reflect the
opinion, Mr. Indrajit Gupta, I make
it very clear I reflect the majority
opinion of the House; I do not reflect

the minority opinion of the House.

Now, the hon. Minister of Parlia-
mentary Affairs, on the appeal made
by Shri Yeshwantrap Chavan.

SHRI C. T. DHANDAPANI: The re-
marks of Shri Indrajit Gupta should
be expunged from the proceedings..
(Interruptions)
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MR. DEPUTY-SPEAKER: I will go
through the proceedings.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): Sir, we never wanted any
confrontation; you have seen if: very
amicably we have been carrying on
the business of the House. Shri
Yeshwantrao Chavan has expressed
his view, and I am seeing the senti-
ments of the hon. Members of the
Opposition also. We always respeét
their sentiments. As a matter of fact,
also our limitations, and
Rajya Sabha hag not sufficient
business. So when we fix some time
in the Business Aavisory Committte
for any particulay Bill we have also
to keep in view the time which we
have alrady taken, In this particu-
lar case, what was the time which
had been allotted, that has been more
than exhausted. But stil] Shri Chavan
Saheb has made an appeal, Idonot
want that there should be any differ-
ence on such small issues or small
things. 1 treat them as small things
in the sense that there is no question
of any confrontation or anything of
that sort. We always accommodate
them and we always try to adjust.
But I was really pained to hear from
some of the hon. Members of the
Opposition when they said “No, the
House cannot I have never
said like this at any time. We have
got 2/3 majority in the House. T have
never said anything jn that tone or
temper. I am also a young man, But
I have never said like that. There-
fore, keeping all these things in view
I am making one request -Tomorrow

we have

run”.
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[Shri Bhishma Narain Singh] Now, the question is:
we may dispense with unch hour and .
Calling Attention. You can postpone ‘That Clause, 2 stanq part of the
the Calling Attention also scheduled Bill”
for tomorrow. We should try and
see that tomorrow by 2 'O clock this The motion dopted.
Bill should be disposed of. ton was 4 '
SOME HON. MEMBERS: We will Clause 2 was added to the Bill.
cooperate. .
MR_. DEPUTY-SPEAKER: The views 21.10 hrs.

expressed by you will be communica-

ted to the Speaker and things will be The LOk Sabha then adjourned till

settled. (Interruptions) If the House Eleven of the Clock on Tuesday
agrees in regard to Calling Attention, ——— ’
Notice unaer Rule 377 and all that.. ecember 16, 1980/Agrahayana 25,

(Interruptions). 1902 (Saka).
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